
SECTION)DATED 14。11.2017 HELD ON 22.12。2017.

1｀he lllccting No.16/18 of thc Norills C01■ mittcc(NC_1)fOr thc liccnsing ycar 2017-2018 datcd
14.ll.2017 held on 22.12.20 17 ulldcr thc Chairillanship of Sh.s.B.s.Reddy,ノ

dヽditional DircctOr Gcncra1 0fi

「 orcign Tradc tO cOnsidcr thc applications undcr Duw Excmption/Remission Scheincs(chaptcr_4)of'

「
orcign l｀radc POlicy 2015-2020 / 11alldbOok OF Proccdurc V01ume.  1｀

he fO110、ving Mclllbcrs Of thc
Committcc werc prescntin the mccting:―

ln certain cases the decision of the Norms committee refers to the Recommendations / observations /
Deficiencies received from the concerned Technical Authority. wherever applicable, a scanned copy of such
document has been placed at the end of the Minutes, in running serial orders. The concerned firm may go
through the same and respond accordingly.

Casc No.:50/15/80-AIンC2/2013 Palty     Nanlc:TI]RACOM Mcct   No/1)atc:16/80-
LIMI'I｀ 1:D              AIン C2/2017

14.112017

Filc lン ic.No/Datc:0510364316

03.09.2013

Slatus:
Approvcd

Status:
Dc[errcd

Dcfer
Date:09. I .201 tt

has not lurnishccl

HQ              Filc RIン A
:01/80/050/00306/ノ Mヽ14/      :o5/24/040/00199/AM14/

l)ccision : 'l'hc Cornmittec considercd the case as per agenda and took the following dccision. 'l'hc
applicant shall subrnit a certificate from jurisdiciional GS'U Customs/llxcise a,thorities showing
production and corrsumption data to the RA at the time o[redemption . RA would compare this data witlr
thc quantity applied by them and allow rower of the two for EoDb purpose.

RA conccrned may take neccssary action under para 4.7 of HBP as per above decision of Norms
Committce.

CaSC      No.:1/7/80‐ Parけ    Name:Al″ STOM IMcct    No/Date:16/80■
AIンC2/2017         1NDIA LIMITED,     IALC2/2017         :

14.11.2017              1

HQ           File RLA          File lLic.No/Date:0310751868  1
:O1/80/050/00111/AM18/   :03/81/040/00208/AⅣI14/   01.lo.2013

Dccision:The COmmittcc cOnsidcrcd thc cisc alld d88ided io aさ
fcrrca it iζ .rin

infbrmation tO D/L datcd 03.11.2017 issucd by this OfAce.

Case is dcferred to 06.2.2018.

Name of the representatives

& their Designation

'l'elephone No.

23062622 DHI,Udyog Bhawan

Sh K.P.Singh,Dy.DGFT 23061562

Extn.146

DGFT,    udyOg
Bhawan.

23061562

Extn.265

DGFT,    udyOg
Bhawan

´ √



CaseNo.:15/19/80-ALC2l20l3 Party Name:NETAFIM Meet No/Date:16/80- Starus:
IRRIGATION INDIA ALC2|2017 Approved
PVT.LTD. 14.11.2017

IIQ File RLA File Lic.No lDate:341003831 I

:01/80/050/003871AM14/ :341241040t00097tAM14t 22.10.2013
J Decision : The Committee considered the case and decided to ratifu the norms as under :-

l- TheimportitemsatSl.No. I to4(plasticproducts)areallowed on5 %owastageonnetcontentof, each input.
2. The import item at sl . No. 5 and 6 are allowed on net to net basis with accountability clause.
RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Committee.

Case No.:78 l8/80-ALC2l2Ol5 Parry Name:ZENITH Meet No/Date:16/80- Status:
PRECISION PVT LTD ., ALC2|2017 Approved

14.11.2017

HQ File RLA File Lic.NolDate:0710108234
*:01/80/050/00184/AMl6/ :07124104010}027lAMt6t 19.05.2015

Decision : The Committee decided to ratifu the norms based on the recommendation of DIPP I.t) no
1217812O17-TSW4 dated 14.11.2017 as under:--

l. Quantities of export items rnay also be specified in Nos. in addition to their weights as givcn
under:-

sl.

No
Quantity in Nos. sl.

No
Quantity in Nos. sl.

No.
Quantity in Nos.

372 35 457 69 1581
2 372 36 1587 70 849
3 315 37 3295 71 3322
4 77 38 727 72 332
5 75 39 427 73 1244
6 251, 40 480 74 185
7 5 41 71,6 75 652
8 Ｃ

υ 42 111 76 324
9 5 43 453 77 417
10 5 44 785 78 178

一ノ 45 984 79 1207
12 7 46 1057 80 262
13 9 47 344 81 231.
14 9 48 2628 82 900
15 35 49 474 83 184
16 34 50 474 84 4100
17 60 Ｅ

つ 378 85 317
18 1489 52 323 86 1479
19 1447 53 323 87 753
20 72 54 281. 88 64
21 82 55 42 89 50
22 1222 56 611 90 488
23 495 57 1.52 ０

フ 888
24 26s 58 96 92 223
25 89 59 105 93 522



26 90 60 88 94 420
27 19 61 85 95 2378
28 32 62 93 96 2373
29 98 63 184 97 356
30 1.52 64 179 98 224
，
Ｄ 254 65 183 99 171
32 243 66 173 100 94
33 73 67 48
34 138 68 338

2. Quantities of import items may be ailowcd as under after taking l5oZ recovery frorn Aluminiurn
r..ut & 5 Yo recovery from Steel Scrap :

sl.

No
Quantity in Kgs after
1,5% /5% recovery

sl.

No
Quantity in Kgs after 15%

/5%o recovery
sl.
No.

Quantity in Kgs after 1.5%

5% recoverv
741.11 35 130.08 69 17.66

2 741.11 36 121.33 70 12.16
3 1732.39 37 200.63 71 191.43
4 104.86 38 198.57 72 32.78
5 101.58 39 76 73 129.41
6 280.40 40 68 74 180.58
7 8.38 41 85 75 31
8 8.38 42 106.15 76 12.26
9 8.61 43 314.45 77 95.05
10 8.61 44 239.88 78 29.16
11 13.23 45 30013 79 124.97
12 13.23 46 31 80 915.54
13 17.63 47 96.15 81 114,77
14 17.63 48 55.55 82 45.95
一Ｌ
υ 4752 49 34.14 83 34.01
16 45.87 50 3414 84 439.47
17 11.18 51 71 85 498.61
18 103.43 52 179.83 86 82.14
19 97.20 53 179.83 87 1152.27
20 38.08 54 143.03 88 44
21 12.78 55 22 89 37.17
22 59 56 35.71 90 411.53
23 81.61 57 5.79 91 522.24
24 42 58 98 92 148.77
Ｅ
υ
う
乙 60.81 59 16 93 13.43
26 61.24 60 15.33 94 11.68
27 11.03 61 18.97 95 172410
28 12 62 20.74 96 1720.48
29 15.26 63 28 97 77.66
30 23.67 64 30.94 98 74.49
31 38.80 65 40.64 99 56.73
32 3776 66 38.53 100 8.58
33 65.29 67 47.73
34 150.73 68 55.51

3



RA concerned may take necessary action as perthe decision of Norms committee.

Casc No.:23/8/80-ALC2/2015  Party Name:FINEFIT SEAT Mect   No/Datc:16/80-Statusi
‐                     ICOVERS&ACCESSORIES  ALC2/2017         1Defcrrcd

14.11.2017            1

5 HQ               File lRLA              File Lic.No/Date:1010059146 Defcr Datc:
:O1/80/050/00129/AM16/    :10/24/040/00009/AM16/   20.05.2015        06.2.2018.

‐Dccision:The committee cOnsidercd the casc alld decided to defer性 ,as cOmments awaited from MSM13.
Casc is dcferred to 06.2.2018.

Casc No.:2/7/80-ALC2/2017  Parけ Namc:ALSTOM INDIA Mcct   No/Date:16/80■ Status:
I´IMI′「 ED,         Alノ C2/2017       Approvcd

14.11.2017

HQ              Filc RLA             File Lic.No/Date:0310796046
6 101/80/050/00112/AM18/      :03/94/040/O1178/AM15/      20.05.2015

11)ccision:1｀he conllnittee cOnsidcred the casc and decided to a‖ ow import item on net to net basis with
laccountability clausc in terms ofGeneral Note-4 of Engincering product group.

RA concerned  may takc neccssary action under para 4.7 of HBP as pcr above dccision Of Norills

Committec

Casc No.:56/8/80-AIフ C2/2015 Party     Name:TERUMOIMcct  No/Datc:16/80-Status:
PENPOL lンIMITED      IALC2/2017         .Approved

14.11.2017

HQ            File RLA            File lLic.No/Date:5310018506.
:01/80/050/00162/AM16/     :53/24/040/00001/AM16/     19.o6.2015

Decision:The COnlinittec dcliberated on thc matter and taking ciuc from thc writtcn cOnlments furnished

by DIPP(TSW SCCtiOn)VidC thcir lettcr n0 07/9/2016-TSW dated 08.12.2017,l is decided to rttify thc
‐norins as under:―

Export item Name Quantity in
(Nurnber )

Import item name Quantity allowed

LSinglc Blood Ilag 72060.000

PVC Compound
l.l0 kdkg content
contained in export
product

2.Singlc B100d Bag
with NIP

60545.000 Stainless Steel
Capillary (Cannule
with Protective Cap) (
Nccdle Assembly)

1.03 nurnber / nurnber
corrtcnt containcd irr

cxpo( product

3.Single B100d

wれh Sampling
&NIP

恥
価
17280.000 Lrvidcnt Papcr- Plastic

in Roll or Shect (Self
Adhesive)

1.04 sq. mtr/sq. mtr
content contained in
export product

4.Single Blood
with Sampling
NIP & Holder

晦
Ａｒｍ

3752.000 Alurninium lroil
Cover (l-aminatcd
Alurninium Pouch)

1.02 number /number
content contained in
export product

5. Single Blood Bag
with Sampling Ann
NIP. Iloldcr &. D
Bag

4032.000

Plasma Cap(Rubbcr
Cap)

1.03 number /number
content contained in
export product

′
．Ч



6.Singlc B100d Bag
SAGM

1890.000 I-uer Adapter with
Isoprene Sheath (VN
Ln IN PC. Quick
Lock. l,atex Irree VA)
xx-MN 2000 LV

I .03 number /number
content contained in
expoft product

7. Single Transfer
Bag

7840.000

Oxygcn Absorber
1.03 number /number
content contained in
export product

8. Doublc Blood tlag 52896.000
Y´1｀ubc

1.03 number /number
content contained in
cxport product

9. Double Blood Bag
with Sarnpling Arrr

4740.000 l'hermal Transfcr
Ribbon ll0 mm
width x 300 mtr Lons

1.03 meter/ lreter
content contained in
export product

10. Doublc B100d
Bag with NIP

13230000 Big Break off Valve
Assernbly (Big BOV
Assernbly)

1.03 number /number
content contained irr

cxport product
I l. Double Blood
Bag with Sarnpling
Ann & NIP

3780.000

Y Conncctor
I.03 number /numbcr
content contained in
export nroduct

12. Double Blood
Ilag with Sarnpling
Arrn, NIP.& I lolder

15012.000
Soft Shc‖ Filtcr(CRC

「
ilter)

1.03 number /number
content contained in
export product

13. Double Blood
Bag with Sarnpling
Arm, NIP, l{older &
D Bag

51942.000
Starnping Foil 'I'apc

2J mn width x 500
mtr Long

1.03 meter /meter
content contained in
export product

14. Triple Blood tlag 40104.000
l'ube Connector

1.03 number /numbcr
content contained in
expoft product

15.'l-riple Blood Bag
with Sampling Arrn 12432.000 Tubc 1lolder

1.03 number /numbcr
content contained in
export product

16.Triple BloOd Bag

Wtth NIP 36000.000 PET―CPP COvcr
I.02 number /number
content contained in
export product

17.丁 riple BloOd Bag

with Samp‖ ng Arm′

NIP′ Holder&D Bag
8880000

18.丁 riple B100d Bag

SAGM 4200.00o

19.Triple Blood Bag

SAGM wkh sampling
Arm

2400.000

20.Triple B100d Bag

SAGM with Sampling

Arm′ NIP′ Holder&D
Bag

66608.000

21.Triple TAB Blood 1736.000

/



4

ビ

Bag with Sampling
Arm & NIP

22.丁 riple TAB

Bag  SAGM
Sampling Arm′

Holder&D Bag

ｏｄ

ｉｔｈ

ｌＰ
′

ｌｏ
　
ｗ

Ｎ

Ｂ

21252.000

23.Quadruple Blood

Bag 1980.000

24.Quadruple Blood
Bag with Sampling
Arm, NlP, Holder & D

Bag

2016.000

25.Quadruple Blood

Bag SAGM 28260.000

26.Quadruple Blood

Bag  SAGM  wtth
Sampling Arm

1500.000

27.Quadruple Blood

Bag  SAG M  with
Sampling Arm&NIP

1998000

28.Quadruple Blood

Bag SAGM with
Sampling Arm &
Holder

2760.000

29.Quadruple Blood

Bag  SAG M  with
Sampling Arm′  NIP′
Holder 8L D Bag

56676.000

30.Quadruple Blood

Bag SAGM Buffy with

Sampling Arm′  NIP′
Holder 8t D Bag

60966.000

31 Quadruple   TAB

Blood  Bag  SAGM
wtth Sampling Arm′

NIP′ Holder 8t D Bag

80220.000

32.Top & Bottom
Penta  Blood  Bag
SAGM  with  CRC
Filter′ Sampling Arm′

1184.000

ξ

多

マ

/



NlP,Holder&DBag

33.Cord Blood Bag
1360.000

RA concerned may take necessary action urrder para 4.7 of HBP as per above decision of Norms
Cornrnittee.

Case No.:7/7/80-ALC2/2017  Parサ Name:AYYAPPA
PVToLTD,

HQ              Filc RLA
:01/80/050/00117/AM18/      :07/24/040/00152/AM16/

CNC Meet   No/Datc:16/80■ Status:
ALC2/2017          Approvcd
14.ll.2017

File Lic.No/Date:0710108550

24.07.2015

Decision : The Comrnittee considered the case as per agenda and took the following decision. 'l'he

applicant shall submit a certificate from jurisdictional GST/ Customs/Excise authorities showing
production and consumption data to the RA at the time of redemption . RA would further reduce / cut
25 Yo on central excise certified actual consumption quantity for recovcry from scrap. RA would also
compare this reduced quantity with the quantity as applied and allow lower of the two for redemption
purpose.

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Commiftee.

Case No.:33/17/80-ALC2/2015 Party     Namc:NETAFIM Mcet   No/Date:16/80-Status:
IRRIGAT10N INDIA ALC2/2017
PVToLTD.                            

・Approvcd
14.1

HQ                                 l.2017Filc RLA Filc‐ Lic.No/Datei3410041426 1
:01/80/050/00337/AM16/      :34/24/040/00095/AM16/     .04.08.2015

Decision:The Committee considered the casc as per agcnda and decidcd to ratify the norms as applied.

RA conccmcd  may take ncccssary action under para 4.7 ofllBP
Committee.

as pcr abovc decision of Norills

CaseNo.:35111180-ALC212015 Party Name:NETAFIM Meet No/Date:16/80- Status:
IRRIGATION INDIA ALC2l20l7 Approved
PVT.t-'rD. t4.l.2ol7

ro HQ lrilc RLA File Lic.NolDate:341004t424
' " :01/80/050/00339/AM l6l :3412410401003 l4iAM I 5/ 04.08.201 5

Decision : The Committee considered the case as per agenda and decided to ratify the norms as applied.
RA concerned may take necessary action under para 4.7 of HBP as pcr above decision of Norms
Committee.

Case No.:41 l17 180-AL.C212015 Partv Name:GEE   PEE Mcet   No/Date:16/80- Status:
ApprovedELECTROSPARK PVT.LTD ALC2/2017

14.11.2017

File RLA              File lン ic.No/Datc:0910062561
:09/24/040/00275/AM16/      08.09.2015

considered the case as per agenda and took the following decisiorr. 'l'hc

certificate frorn jurisdictional CS'l'/ Customs/Excise authorities showing

‖ HQ
:01/80/050/00345/AM16/

Decision:The Colllmittec

applicant shaH sublllit  a



produclion and consumption data to the RA at the time of redemption . RA would compare this data with
the quantity applied by thern and allow lower of the two for EODC purpose.

RA concerned may take necessary action under para 4.7 of FIBP as per above decision of Norms
Committee.

CaseNo.:9/23180-ALC2l20l5 Party Name:DECON INDIA Meet No/Date:16/80- Status:
PLAS1'ICS PVT. L'l'D., ALC2l20t7 Approved

14.11.2017

IIQ File RLA File Lic.No/Date:3 ttOO6Sll2

,, :0118010501004221AMl61 :311831040100099/AMt6/ 21.10.201s

Decision : The Committce considcrcd the case as per agenda and took the following decision. RA
concerned call for weight of each export product and net weight of input item thereof. RA shall givc
5oZ wastage on net content of each input item in export item or claimed quantity which ever is less.
RA concerned rnay take necessary action under para 4.7 of IIBP as per above decision of Nonns
Committee.

CaseNo.:8/7180-ALC2l20l7 Party Name:AYYAPPA CNC Meet No/Date:16/80- Status:
PVT.LTD, ALC2|2017 Approved

14.11.2011

flQ File RLA File t,ic.No/Date:0710108976
:01/80/050/001 I 8/AM I 8/ :0712410401002601AM16t 30.10.2015

Decision : The Comrnittee considered tlre case as per agenda and took the following decision. 'fhc
13 applicant shall subrnit a certificate from jurisdictional GS'f/ Customs/Excise authorities showing

production and consumption data to the RA at the time of redemption. RA would further reduce I cut25
% on central excise certified actual consumption quantity for recovery frorn scrap. RA would also
compare this reduced quantity with the quantity as applied and allow lower of the two for redernptiorr
purpose.

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norrns
Cornmittee.

Case No.: I 4120180- ALC2|20 | 5 Party Namc:MAGNA Mcet No/Datc:16/80-
CLOSURES AUTOMOTIVE ALC2/2017
PRIVATE LIMITED       14.11.2017

HQ             Filc RLA             File lン ic.No/Datc:0410161262

14:01/804050(903914今
M19`   :01/21/940/00171/AM16/   03.H.2015

Decision: The Committee considered the case as per agenda and took the following decision. 1'he
applicant shall submit a certificate from jurisdictional GS17 Customs/Excise authorities showing
production and consumption data to the RA at the time of redemption . RA would compare this witlr
the quantity applied by thern and allow lower of the two for redemption purpose. RA concemed may
take necessary action under para 4.7 of tlBP as per above decision of Norms Committee .

Casc No.:21/3/80-ALC2/2016 Party       Name:RA」 00 Mcet   No/Date:16/80-Status:
BAUSANO   EXTRUSION ALC2/2017         .Approved
PVT.1ンTD.            14.11。 2017

Status:
Approved

15 HQ
Filc RIッA Filc L″ ic.No/Datc:2410041895

:O1/80/050/00132/AM17/      :24/24/040/00035/AM16/      08.Ol.2016

Dccision:Thc comΠ littee cOnsidercd thc casc and dccided to aHow ilnport item on nct to nct basis、 vit11

ル
7/2



accollntability clause as per Ceneral Note No-4 of Engineering product group. RA concerned may takc
necessary actiott under para 4.7 of I-lBP as perabove decision ofNorms Committee

CaseNo.:6/7180-ALC2l20l1 Party Narne:AYYAPPA CNC Meet No/Date:16/80- Sratus
PVT.LTD, ALC2l20t7 :Approvcd

14.11.2017

tlQ File RLA File Lic.No/Date:0710 t}g332
:01/80/050/001 l6lAM l8/ :01t24t040t00360/AM l61 29.01.2016

16 Decision: The Committec considercd tlre case as per agenda and took the lollowing decisio,.'l'hc
applicant shall submit a certificate frorn jurisdictional GST/ Customs/Excise authorities showing
production and consumption data to the RA at the tirne of redemption . RA would further reduce / cut
25 % on central excise certified actual consumption quantity for recovery from scrap. RA would
compare tlris reduced quantity with the quantity as applied and allow lower of the two for redemptiorr
purpose. RA concerned may take necessary action under para 4.7 of HBP as per above decision of
Norms Cornmittee .

Casc        No.:12/3/80-IParty Namc:ELITE STEELS Mcet
ALC2/2016            PvT LTD             ALC2/2017

114.11.2017

HQ F'ile RLA l'ile Lic.No/Date:0510397646
17 :011801050/00l23lAMt7l :051231040t00419tAM16t 18.02.2016

Decision : Committee decided to allow the irnport item @ l.O5 kg/kg content of Hot rolled steel in
export item. RA would compare this with the quantity applied by them and allow lower of the two lor
EODC purpose. RA concerned may take necessary action under para 4.7 of HBP as per above decision
of Norms Committee .

Casc No.:31/6/80-ALC2/2016 Party Namc:GOLD MOHURIMcet   No/Datc:16/80-Status:
PROFILES LTD.        ALC2/2017         Dcferrcd

114.ll.2017

181HQ               File lRLA              File lLic.No/Dateib31o09763` 158fci batc:
101/80/050/00190/AM17/      105/23/040/00480/AM16/      18.02.2016              o6.2.2018..

Decision:The Committee considcrcd thc case and decidcd to rcferthis case to DIPP(ChCmical)fOr

thcir cxainination and col■ lnCntS.Casc id dcfcrrcd lo 06.2.2018.

‐Case No.:2/16/80-ALC2/2017  Party  Name:BOTIL  OILIMect   No/Date:16/80-Status:
.                   T00LS   INDIA   PVTIALC2/2017         Dcfcrrcd

lLTD(110RMERLY  BAKER 14.‖ .2017
.                  OIL
19 1lQ              Filc l良

LA              File Lic.No/Date:0310397729 158fcr datc:
:01/80/050/00265/AM18/      105/23/040/00486/AM16/      126.02.2016             1o6.2.2018.

Dccision: 
′
「 hc considcrcd thc as pcr agcnda and noed that applicatiOn senttO DHl on 6.ll。 2017 for thcir

cxanlination and colnincnts Casc is dcfcrrcd to 06.2.2018.

Case No.:9/3/80-Alッ C2/2016 Party NamclMIBA DRIVETEC
INDIA PRIVATI]1ン IM11｀ED

No/Date: I 6/80- Status:
Approvcd

Mcct    No/Datc:16/80-Status:

ALC2/2017          Approved
14.11.2017

Lic.No/Datc:3110066020

マ

20

HQ Filc RIンA Irilc



:01/80/050/00120/AM17/ i31/83/040/00166/AM16/ 01.03.2016

Decision : The Committee considered the case as per agenda and took the following decision.
The import item at sl. No I is allowed on 20 % wastage on net content
The import item at sl. No 2 is allowed on l0 %o wastage on net content
The import item at sl. No 3 is allowed on 20 % wastage on net content
The irnport item at sl. No 4 is allowed on l0 % wastage on net content

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Committee.

CaseNo.:llI3/80-ALC2/2016 PartyName:MIBADRIVETEC Meet No/Date:16/g0-
INDIA PRIVATE LIMI'|ED ALC2IIOI7

14.n.2017

Status:
Approved

Status:
Approvcd

う
４

HQ              Filc lRLA
:O1/80/050/00122/AM17/      131/83/040/00165/AM16/

HQ              Filc RIン A
:O1/80/050/00191/AM17/      :o6/24/040/00048/AM16/

File:Lic.No/Date:3110066019

101.03.2016

Filc Iッ ic.No/Date:0610038338

10.03.2016

Decision : The Committec considered the case as per agenda and took the following decision. 'l'5c
import item at sl. No I is allowed on ncl to net basis on accountability clause and import ilem at sl.lo 2
&3 are allowed on 10 o/o wastage on net content of inputs items respectlvely in export product.

RA concerned rnay take necessary action under para 4.7 of HBP as per above decision of Norms
Committee.

Case No.:32/6/80-ALC2/2016 Party Namc:INJECTOPLASTIMect   No/Date:16/80-
‐PVT.LTD              ALC2/2017

114.11.2017

22 Decision : The Comrnittee considered the case as per agenda and took the following decision. RA
concerned rnay obtain the net content of import itemat sl. No 1,2,3,4&7 i.e relevant polymer itern in
export product and allow 50% wastage on net content. 'l'he import item at sl. No 5& 6 are allowed on nct
to net basis with accountability clause.
RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Cornmittee

Casc No.:17/3/80-ALC2/2016 Party    Name:TERUM61Mも ct  N6′ bite:16/80-
PENPOL PRIVATE LIMITED:ALC2/2017

14.11.2017

HQ              File RLA File Lic.No/Date:5310018616
:01/80/050/001281民 M17/      :53/24/040/00030/AM16/     121.03.2016

Dccision:Thc COminittcc dcliberatcd On the matter and taking clue from thc、
vrittcn c01nillcnts ftlrnishcd

by DIPP(TSW SectiOn)VidC thcir ictcr no 07/9/2016-TSW dated 08.12.2017,it is decided to rati″
thC

23 norms as Linder:―

Export item Name Quantity in
(Number )

Import item name Quantity allowed

1. Single Blood Bag
7560.000 I.PVC Compound

l.l0 kg /kg content
contained in export
product

2. Single Blood Bag 16120.000 2.Stainless Steel
Capillary (Cannule

1.03 number / nurnber
content contained in

Status:
Approvcd

}D



wlh NIP with Protective Cap) (
Needle Assemblv)

export product

3. Singlc B100d Bag

with Sampling Arin

&NIP 180.000
3.Evident Papcr-
Plastic in Roll or
Sheet (Self Adhesive)

1.04 sq. mtr / sq.
content contained
export product

mtr

4. Single Blood Bag
with Sampling Arm
NIP, Holder & D
Bag

10000.000
4.Aluminium Iroil
Cover (Laminated
Aluminium Pouch)

1.02 number / number
content contained in
export product

5。 Doublc BIoOd Bag
l1364.000

S.Plasrna Cup
(Rubber Cap)

1.03 number / number
content contained in
cxport product

6。 Double Blood Bag
with Sampling Arm
&NIP 1638.000

6.1フuer Adapter with
lsoprcnc Shcath(VN
LA IN PC, QuiCk
Lock,Latex Frce VA)

XX―MN 2000 LV

1.03 number / number
content contained in
export product

7. Double lllood
Bag with Sampling
Arm, NIP, I-lolder &
D llag

140736.000 T.Oxygen Absorbcr

1.03 number / numbcr
content contained in
export product

8. Triple Blood tlag
2088.000 8.Y Tubc

1.03 number / number
content contained in
export product

9. 'friple Blood Bag
with Sarnpling Ann 1872.000

9.'f hermal Transler
Ribbon 110 mm
width x 300 mtr Lons

1.03 meter / meter
content contained in
export product

10. "friple Blood
tlag with Sarnpling
Arrn, NIP. Ilolder &
D Bag

53704.000
10.Big  Brcak  Off
Valvc(Big BOV)

1.03 number / number
content contained irr

export product

11.  Triple B100d
Bag SAGM 4000.000 I l.Y Conncctor

1.03 number / nurnbcr
content contained in
export product

12. Triple Blood
Bag SAGM with
Sarnpling Arrn

1960.000
12.Son ShcH  F‖tcr

(CRC Filtcr)

1.03 number / number
content contained in
export product

13. 'fop & Bottom
'l'riple Blood Bug
SAGM with
Sarnpling Arm &
NIP

1988.000
l3.Stamping lroil
'I'ape 27 mm width x
500 rntr Long

1.03 number / number
content contained in
export product

14. Triple Blood
Bag SAGM with
Sarnpling Arm, NIP,
I-lolder & D Bag

147016.000 l4.Tube Connector

1.03 number / number
content contained in
export product

15. 'fop & Botlom 49000.000 15.″ I｀ube Holdcr 1.03 number / numbcr

|:
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Q
Triple Blood Bag
SAGM with
Sarnpling Arm, NIP,
I-lolder & D Bag

content contained in
export product

16. Quadruple
Blood Bag 1890.000

l6.8ig Break
Valve Sleeve
BOV Sleeve)

Ｊ
Ｂｉｇ

1.03 number / numbcr
content contained in
cxport product

17. Quadruple
Blood Bag with
Sampling Arrn, NIP,
Holder & D Bag

1404.000
17.TAB Tube
Connector

1.03 number / number
content contained in
export product

18. Quadruple
Blood Bag SAGM 24630.000

19. Quadruple
Blood Bag SAGM
with Sampling Arrn

2010.000

20. Quadruplc
Illood Bag SAGM
with Sampling Ann
& Holder

2760.000

21. Quadruple
Blood Bag SAGM
with Sarnpling Arm,
NIP, Holder & D
Bag

39828.000

22. Quadruple
Blood Bag SAGM
Buffy with Sampling
Ann, NIP, Holder &
D tlag

34110.000

23. Top & Bottom

QuadrLrple tllood
Bag SAGM with
CRC lrilter.
Sarnpling Arm, NIP,
Flolder & D tlag

29988.000

24. 'fop & Bottom
Quadruple Blood
Bag SAGM with
Sarnpling Arrn, NIP,
Holder & D Bag

167391.000

25. Quadruple
Transfer Bag for
Aliquoting

1850.000

|′
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RA conccrncd

Committcc.

Case

ALC2/2016

26 Penta Illood Bag
with NIP

may take nccessary action urrder para 4.7 of I-IBP as per above decisiorr of Norms

No.:42l6/80- Pafty Name:REFORM Meet No/Date:16/80- Status:Defferedand
TOOI-S PVl-. L'fD., Al.C2l20l1 Re-indexed

t4.t t.2011

HQ           File RLA Filc lン ic.No/Date:0210206586  Dcfcr
:01/80/050/00202/AM17/ :02/24/040/00216/AM16/  30.03.2016 Datc:14 11.2017

Decision :'l'he committee considered the case as per agenda and decided to ratify the norms as undcr :

Irxport item Oty. Import ltem Otv.

Knives for wood
made out of I-IFI

Alloy Steel Flats/
Bars.

38.400 MT HH Alloy Steel
Flats/ Bars

42.24 MT.

RA concerned may take necessary action under
Committee.

CaseNo.:3/7180-ALC212017 Party

para 4.7 of IIBP as per above decision ol'Norms

Namc:UNDERCARRIAGE
AND  TRACTOR  PARTS
PVToLTD.

HQ             Filc RLA             Filc
:01/80/050/00113/AM18/      :03/95/040/O1011/AM16/      1

Decision:Thc Committec decidcd to ratify thc norms based on

12/78/2017-丁 SW/4  dated 14.11.2017 as under:――

24

つ
４

Casc No.:24/6/80-ALC2/2016  Paゥ    Namc:AUTOCOMP
CORPORAT10N    PANSE
PRIVATE Iフ IMITED

X198υ

“

0/001 MMtt Rけ LI角 3Ю鵜 側 ∽晨 MW 
Ⅲ C

Mcct   No/Date:16/80-Statusi
ALC2/2017          Approvcd
14.11.2017

Lic.No/Datc:0310803853

07.04.2016

thc recomnlendation of DIPP I.D no

Meet No/Date:16/80- Status:
ALC2l20l7 Del'crred
t4.11.2017

Lic.No/Date:31 100661 l5 Dclcr
12.04.2016 date

06.2.2018.

scnd D/L to thc Яrill as

1. Quantities of import items at Sl. No. 1 to L4 may be allowed on net to net basis with
accounta bility cla use.

2. Quantity of import item at Sl. No. 15 may be allowed as applied for i.e. 3819 Kgs. being less than
0.85 % of FOB value of exports.

3. Quantity of import item at Sl. No. 16 may be allowed as 602670 Kgs. as 1.363 Kg./Kg. content in
the export products after taking 20% recovery from scrap.

RA concerned rnay take necessary actiorr under para 4.7 of I-IBP as per above decision ol'Norms
Comrnittcc

Decision : The committee considered the case as per agenda and decided to
given in respect of Advance authorisation no 3 I 10066778..case is deferred to 06.2

ノニ15
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Case No.:5/7/80-ALC2/2017 Party        Namc:BIRLA Mcet    No/Datc:16/80-Status:

「
URUKAWA FIBRE OPTICS ALC2/2017         Deferrcd
PRIVATI]Iフ IMI′ I｀ED, 14.11.2017

tt llQ lrile RLA File Lic.No/Date:1710006313 Defer Date:-' :01/80/050/00115/AMl8/ :171241040100010/AMl7/ 25.04.2016 06.2.2018..
Decisiott : l'hc committcc considered the casc as per agcnda and noted that hard copy of the applicatiol
has nor been received so far. It is decided to request RA concern to furnish hard copy ofappiitation at
the earliest. Case is deferred to 06.2.201g..

CaseNo.:3/6180-ALC2l20t6 party Namc:ANGIPLAS′ I｀ Mect   No/Datc:16/80-
I                   PRIVATE LIMITED

28111)80/050/00162/AM17/   ile ltた
4/040/00032/AM17/

`ALC2/2017
14.11.2017

Filc Lic.No/Datci0810137766

26.04.2016

14.11.2017

F‖c Lic.No/Datc:0510398319

27.04.2016

Decision : 'I'he committec considered the casc as per agenda and decided to allow import items as
applied for without any wastagc. RA conccrned may takl necessary action under para 4.j of IIIll, as
pcr above decision of Nonns Cornmittec.

‐Case No.:3/6/80-ALC2/2016  Palち /   Namc:ANGIPLAST Mcet   No/Date:16/80■ Status:
‐                    PRIVATE LIMITED       IALC2/2017         1Approvcd

114.11.2017

"198υ 剛 剛 63/A剛 7 
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agenda and decided to allow irnport itcrns as
take necessary action under para 4.1 of IIIIp as

Casc No.:22/6/80-ALC2/2016 Paゥ      Name:CORNING Mcet   No/Date:16/80-Statusi
TECHNOLOGIES   INDIA AIン C2/2017        Defcrrcd

Decisiorr : 'l'he comrnittee considered the case as per
applied for without any wastage . RA concerned may
per above decision of Nonns Committee.

Status:
Approved

Status:
Approved

PVT.LTD.
‐HQ              Filc RLA
301:01/80/050/00181/AIV11 7/      :o5/23/040/00574/AM16/

Decision : The committee considered the case
applied for without any wastage . RA conccrncd
per above decision of Nonns Committee.

R:::明 :.2:|:―絆冊"鼠∬TI.∫卵1究IFI翻
1ldЮ D/L sc籠 by ttET vHc ttctt dendolcy b“ r
cmindcr scnt tO thc Яrm by DGFT vidc c inai1 0n

22.9.201 7 with rcqucst tO cxpedite their inforinatiOn w仕 hin 15 days failing which case will bc raCCtcd.
Case is deferred to 06.2.2018.

Case No.:44/6/80-ALC2/2016  Par,   Nalnc:ANGIPLAST Mcet   No/Datc:16/80-

PRIVATE IノIMITED      ALC2/2017
114.ll.2017

31138ν
05υ 0020″AM17 Rに鷺t4Ю4υ0002jl↓ |'由に虚:譜鰍1ま 08161」ウ恵64

as per agenda and decided to allow import items
may take necessary action under para 4.7 of I IBp
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caseNo.:5016180-ALC2lz0l6 party Name:VEE KAy Meet No/Date:t6lg0-
VIKRAM & CO LLP ALC2/2017

l4.t t.2017

rr IIQ File RLA F-ile,Lic.No/Date:08 10137829-- :01/80/050100210/AM17l :08t24r040/0042$tAMt6t 03.05.2016
Decision : The committee considered the case as per agenda and decided to allow import iterns as
applied for without any wastage . RA concerned rnay take necessary action under para 4.7 of Illlp as
per above decision of Nonns Cornrnittee.

Case No.:45 16180-ALC2l20t6 party Name:ANGIPLAST Mcet   No/Date:16/80-

Status:
Approved

Status:
Approvcd

Status:
Approvcd

Status:
Approved

PRIVATE LIMITED

33111)80/050/00205/AM17/   ile11:ち
4/040/00054/AM17/

CLOSURES AUTOMOTIvE Alフ C2/2017
PRIVATE LIMITED       14.11.2017

ALC2/2017
14.11.2017

File Lic.No/Date:0810137876

09.05.2016

F‖e Lic.No/Datc:0410161899

10.05.2016

Filc Lic.No/Date:5310018916

25.05.2016

Decision : The comrnittee considercd the case as per agenda and decided to allow import itcms as
applied for without any wastage . RA concerned may ta[e necessary action under para 4.7 of HBp as
per above decision of Norms Committee.

Case No.:4616180-ALC2l20t6 party Name:MAGNA Mcet   No/Datc:16/80-

HQ              File RLA

34 :01/80/050/00206/AM17/      :o4/24/040/00030/AM17/
Decision : The Comrnittee considered the case as per agenda and took the following decision. 'l.hc
applicant shall submit a ccrtificate from jurisdiciional GST/ Customs/Excise authJrities showing
production and consumption data to thc RA at the tirne of redemption.
RA concerned may take necessary action undcr para 4.7 of HBp as per above decision of Norms
Committee .

CaseNo.:3/9180-ALC2l20t6 parry Name:TERUMO Mect   No/Datc:16/80-
PENPOL PRIVATE LIMITED ALC2/2017

14.ll.2017

HQ              Filc RLA
:01/80/050/00256/AM17/      :53/24/040/00005/AM17/

Decision : The Comrnittee deliberated on the rnatter and taking clue from the written cornments furnishcd
by DIPP ( TSW section) vide their letter no 01lgl2Ol6-TSW Jut"a OS.12.2Ot7,ir is decided to rarify rhc
norms as under :-

Quantity in Import item name Quantity allowed

L Single Blood Bag
PVC Compound

l.l0 kg / kg contcnt
contained in export

2. Single B100d Bag

w託h NIP

Stainless Steel
Capillary (Cannule
with Protective Cap) (
Needle Assembl

1.03 number/ nurnber
content corrtaincd in
export product

3. Single Blood Bag
with Sarnpling Arrn

Evident Paper- Plastic
in Ro‖ Or Shcet(Sclf

1.04 sq. mtr/ sq. mrr
conterrt contained in

′/



NIP, Holder & D
Bag

Adhesive) expo( product

ｇ

４
．

Ｂａ

Single Trarrsfer
3160.000

Alurninium Foil
Cover (Larninalcd
Aluminium Pouch)

L02 number/ number
content contained in
export product

ｇ

５
。

Ｉ３ａ

Double B100d
70116.000

Plasma Cap(Rubbcr
Cap)

1.03 number/ number
content contained in
export product

6. Double Blood
Ilag with Sampling
Arrn & NIP

2100.000

Luer Adapter with
lsoprene Sheath (VN
Ln IN PC. Quick
Lock, Latex Free VA)
xx-MN 2000 LV

1.03 number/ number
content contained in
exporl product

7. Double Blood
Bag with Sampling
Ann, NIP & Holder

l152.000 Oxygen Absorber

1.03 number/ number
content contained in
export product

8。   Doubic BIood
Bag with Sampling
Arm,NIP,Holdcr&
D Bag

67542.000 Y Tubc

1.03 number/ number
content contained in
exporl product

9. 'friple Blood tlag
11904.000

Thermal 'l'ransfer

Ribbon 110 mm
width x 300 mtr Long

1.03 meter / meter
content contained in
export product

10. 'l'riple Blood
Bag with Sarnpling
Arn'r

3840.000 Big Break off Valve

1.03 number/ number
content contained in
export product

11. 'friple Blood
Ilag with Sampling
Arm, NIP, t{older &
D Bag

40584.000 Y Connector

1.03 number/ number
content contained in
export product

12.  Triple Blood
Bag SAGM 7800.000

Sot   She‖    Filtcr

(CRC Filter)

1.03 number/ number
content contained in
export product

13. 1'riple Blood
Bag SAGM with
Sarnpling Ann

3600.000
Stamping Foil Tape
27 mm width x 500
mtr Long

1.03 rrumber/ numher
content contained in
export product

14. 'l'riple Blood
Bag SAGM with
Sarnpling Arm, NIP,
Ilolder&DBag

45504.000 Tube Connector

1.03 number/ number
content contained irr

export product

15. Top & Bottom
1'riple Blood Bag
SAGM with
Sampling Arm, NIP,
Ilolder&DBag

106008000 1｀ubc IIolder

1.03 number/ number
content contained in
export product

16. Ouadrr"role 6000.000 Big Brcak olf Valve 1.03 numberl numberz

チζ



C
Blood Bag with
Sarnpling Ann, NIP,
Holder & D Bag

Sleeve (Bie BOV
Sleeve)

content contained in
export product

17. Quadruple
Illood Bag SAGM 22380.000 'l'AB'l'ube Conrrcctor

L03 number/ number
content contained in
export Droduct

18. Quadruple
Blood Bug SAGM
with Sarnpling Arm,
NIP. I-lolder & D
Ilag

52554.000 PET―CPP COvcr

1.02 number/ number
contcnt contained in
export product

19. Quadruple
Blood Bag SAGM
Bufly with Sarnpling
Ann, NIP, l-lolder &
D Bag

21888.000

20, 'l'op & Bottom

Quadruple Blood
llag SAGM with
CRC Filter,
Sampling Arm, NIP,
I{older & D Bag

1800.000

21. Top & Bottom
Quadruple Blood
Bag SAGM with
Sarnpling Arm, NIP,
llolder & D Bag

63168.000

22. Quadruple'l'ransfcr Bug for
Aliquoting 1850.000

23. Penta Blood
Bag with NIP 1998.000

24. 'l'op & Bottom
Penta Blood Bag
SAGM with CRC
Iriltcr, Sampling
Arm, NIP, I'lolder &
D Bag

4720.000

RA corrcerned may take necessary action under para 4.7 of HBp as per above
Comrnittee.

decision of Norrns

Casc No.:17/21/80-ALC2/2016 1Party Namc:TRFIッ IMITED,
36

Mcet No/Datc:16/80-

AIン C2/2017
14.ll.2017

ノフ



lrilc RIン A Filc 11フ ic.No/Datc:0210206731
:01/80/050/00477/AM17/      :02/24/040/00041/AM17/      103.06.2016

Decision:The col■ mittec dcliberatcd on thc mattcr and decided to raCCt thc casc as no manufactuHng

activity is involved . RA conccrncd  illay takc llccessary action under para 4.7 of HBP as pcr abovc

decision ofNorms Committec.

CaseNo.:22112180-ALC2l20l6 Party Name:KSS ABHISHEK Meel No/Date:16/80- Status:
SAITEI'Y SYSTEMS PVT . ALC2l20l1 Approved
LTD, 14.11.2017

17 IJQ F-ile RLA File Lic.No/Date:0510398816" :01/80/050/00338/AMl7/ :0512310401001221AM171 15.06.2016

l)ecision: The committee cortsidered the case arrd decided to allow import item on net to net basis with
accountability clause. RA concemed may take necessary action under para 4.7 of HBP as per above
decision of Norms Committee

Case No.:21/12/80-AIンC2/2016 Party Namc:DIGI  DRIVES‐ Mcct   No/Datc:16/80-Statusi
P.LTD                IALC2/2017          1Rttected

■4.ll。2017

HQ              Filc RLA             File Lic.No/Date:0510398849

38:01ダ9/050/001,7/AM17/   :05/23/040/00144/AM17/   120.06.2016
Decision : Thc comlllittec dclibcratcd on the mattcr  and noted from thc ■rms application tllat  nO
indigenous material is bcing used in illanufacturing export product.Moreovcr iinport and cxport itcllls

arc samc and havc no manufacturing act市 ity is invOlvcd.Committcc dccidcd to re」 ect thc casc.RA
concerlled   may takc ncccssaッ  aCtiOn  under  para 4.7 of HBP  as pcr above dccision  of Norills
Committee.

HQ

ICase No.:7/12/80-ALC2/2016  Party   Name:VEE

VIKRAM&CO LLP

391棉
8υ050/00323/AM17/Π

に
跳危″040/00117/AM17

Decision : 'l'he committee considered the case as per agcnda and decided to allow irnport itcms as
applied without any wastage . RA concerned rnay take necessary action under para 4.7 of HBP as per
above decision of Nonns Committee.

Case No.:6/12180-Al,C2l20l6 Partv Namc:CORNING‐ Mcet   No/Date:16/80- Status:
DeferrcdTECHNOLOGIES   INDIA IALC2/2017

PVT.LTD.            14.ll.2017

HQ              
「
ile RIッA             File Lic.No/Date:0510399035 ‐Detr I)atci

40 :01/80/050/00322/AM17/      :05/23/040/00179/AM17/      108.07.2016              06.2.2018.

Decision i The Colllmittcc notcd flrrn has not rcplicd to D/L sent by DIET vidc their dcflcicncy lcttcr

No. 17/26.2016-IPHW dated ll.8.2017 and flnal rclninder sent to thc flrm by DGFT vidc c lllail on

22.9.2017 with rcqucst to cxpcd■ c their information wtthin 15 days failing which case will bc raCCtcd.

Case is dcfcrrcd to 06.2.2018.

KAY Mcet No/Datc:16/80-

ALC2/2017
114.ll.2017

「
ilc Lic.No/Datc:0810138209

24.06.2016

Status:
Approvcd

Casc No.:25/12/80-AIンC2/2016 Party      Na:llc:TERUMOIMcct   No/Date:16/80-
PENPOL PRIVATE LIMITED ALC2/2017

Status:
Approved41

1411.2017

|`2



HQ Irile RLA File Lic.No/Date:53 10019149
:01/80/050/00341lAMl7l :53124t040t00009/AM r 7/ 27 .07 .2016
Decision : Decision : Thc Committee dcliberated on the matter and taking clue from the writtcrr
comments fumished by DIPP ( TSW section) vide their letter no 07l9l2Ol6-TSW dared 08.12.2011 .itis
decided to ratifo the nonns as under :-

Export item Name Quarrtity in
(Number )

Irnport itern name Quantity allowed

l. Single Blood
Bag 34460.000 PVC Cornpound

l.l0 kg / kg content
contained in export
product

2. Single tllood
tlag with Sampling
Arm 1840.000

Stainless Steel
Capillary (Cannule
with Protectivc Cap) (

Needle Assembly)

1.03 number / number
content contained in
export product

3. Single Blood
Bag with NIP 19480.000

Evident Paper- Plastic
in Roll or Shcct (Self
Adhesive)

1.04 sq. mtr. / sq. mtr
content contained i,,
export product

4. Single Blood
Bag with Sampling
Ann & NIP

3660.000
Aluminium Foil
Cover (Laminated
Aluminium Pouch)

1.02 number / number
content contained in
export product

5. Single Blood
Bag with Sarnpling
Arrn NIP, Holder &
D Bag

4068.000
Plasma Cap (Rubber
cap)

1.03 number / number
content contained in
export product

6. Double
Blood Bag 40332.000

L,uer Adapter with
Isoprene Sheath (VN
LA IN PC. Quick
[,ock, Latex Free VA)
XX-MN 2OOO LV

1.03 number / number
content contained in
exporl product

1. Double
Blood Bag with
Sarnpling Arm

1860000 Oxygcn Absorber

1.03 number / number
content contained in
export product

8. Double
Blood Bag with
Sampling Arm &.
NIP

1848.000 Y Tube

1.03 number / number
content contained irr

expoft product

9. Double
Blood Bag with
Sampling Arm, NIP,
Ilolder& D Bag

50442.000

'lhermal Transfer
Ribbon 110 mm
width x 300 mtr Long

1.03 meter/ meter
content contained in
export product

10. Triple Blood
Bag 3600.000

Big Break offl Valve
(Big BoV)

1.03 number / nurnbcr
content contained in
exporl oroduct

I l. 'l'riple Ulood
Bag with Sampling
Ann 3744.000 Y Connector

1.03 number / number
content contained in
export product

12. l'riple lllood 35096.000 Soft   Shc‖    Filter 1.03 number / number



ヘ

Bag with Sampling
Arm, NIP, Holder &
D Bag

(CRC I.'ilter) content contained in
export product

13. 'l'riple Blood
Bag SAGM 10832000

Stamping Foil Tape
27 mm width x 500
mtr Long

1.03 number / number
content contained in
export product

14. Triple Blood
Bag SAGM with
Sampling Arm

2000.000 'l'ube Connector

1.03 nurnber / number
content contained in
export product

15. Triple Blood
Bag SAGM with
Sampling Arm, NIP,
Holder & D Bag

111256.000
´
I｀ubc Holder

1.03 number / numbcr
content contained in
export product

16. Top &
Bottorn 'l'riple Blood
Bag SAGM with
Sarnpling Ann, NIP,
Ilolder&DBag

42028.000
Big Break off Valve
Sleeve (llig BOV
Sleeve)

1.03 nurnber / number
content contained in
export product

11. Quadruple
Blood Bag SAGM
with Sampling Ann
& Holder

4140.000 'l'AB ]'ube Connector

1.03 numbcr / number
content contained in
export product

18. Quadruple
Illood Bag SAGM
with Sampling Arm,
NIP, Holder & D
Ilag

16584.000 PET―CPP Covcr

1.02 number / number
content contained in
export product

19. Quadruple
Illood Bag SACM
Buffu with Sampling
Arm, NIP, Holder &
D Bag

37242.000

20. Top &
Bottom Quadruple
Illood tlag SAGM
with CRC Filter,
Sarnpling Arm, NIP.
Ilolder&DBag

26118.000

21. Top &
Bottom Quadruple
Illood Bag SAGM
with Sarnpling Arrn,
NIP, Holder & D
Bag

96201.000

22. Ouadruole 1850.000 2
{2

／
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Transfer Bag for
Aliquoting

23.    Pcnta B100d

Bag with NIP 3888.000

24. Top &
Bottom Penta Blood
Bag SAGM with
CRC Filter,
Sarnpling Arm, NIP,
Holder & D Bag

2368.000

25.   COrd B100d
Bag 1360.000

RA concerned may take necessary action under para 4.7 of IJBP as per above decision of Nonns
Cornmittee.

CaseNo.:15112180-Al-C212016 Party Narne:DECON INDIA Mect No/Date:16/g0-
PLASTICS PVT.LTD.,

HQ             File RLA
42 :01/80/050/00331/AM17/      :31/83/040/00064/AM17/

OPTHAlンMIC
Iン IMITED,

ALC2/2017
.14.11.2017

F‖e Lic.No/Datc:3110066291
10.08.2016

Status:
Approvcd

Decision : The Committee considered the case as per agenda and took the following dccision. I{A
concented call for net weight of input item in each export item and give 5o/o wastage on net content . RA
concerned may take necessary action under para 4.7 of IIBP as per above decision of Nonns
Commiffee

Case No.: lll2l80-AL.C2l20t6 parry Namc:FREEDOM
PRIVATE

Mcct    No/Datc:16/80-StatLISi
ALC2/2017          Approvcd
i4.11.2017            .

HQ               Filc RIノ A
:01/80/050/00317/AM17/      :04/24/040/00090/AM17/ 「

ilc Lic.No/Datc:0410162216

23.08.2016

Decision : The Committee considered the case as pcr agenda and decided to rati$z the norms as under :

43
Export Item Qty. in Number Import Item Qtv.in Number
Acrylic Foldable
Itraocular Lcns semi
finished

130000 Nos. Acrylic Iroldable
Itraocular Lens
blanks

132600 Nos. ( with 2
% wastage )

RA concern may take necessary action as per th" d".ision of Norms Con*itt"".

Casc No.:6/13/80-ALC2/2017  Patt  Naine:BOMBARDIER,Mcet   No/Datc:16/80-

TRANSPORTATION INDIA IALC2/2017
44                     PRIVATE LTD          14.11.2017
HQ               Filc RLA File Lic.No/Datc:3410042477
:O1/80/050/00242/AM18/     .:34/21/040/00306/AM17/     130.08.2016

Status:
Approved

ス′



Decision : The committee decided to ratify the norms based on the recommendation of DHI LD No.
TSWB 318012017 dated 29.11.2017 ( Copy of letter attached atthe end of minutes).
RA concern may take further necessary action accordingly

CaseNo.:7/2ll8O-ALC2l2Ol6 Party Name:EMPIRE Meet No/Date:16/80- Starus:

HQ

INDUSTRIES

File RLA

INDUSTRIES

Filc RlンA

ALC2/2017          Approvcd
114.11.2017

File Lic.No/Date:3410042546

nder :-

AIッC2/2017          Approvcd
14.ll.2017

Filc LicoNo/Date:3410042629

O, 
:01/80/0501004611AM171 :3412410401001671AM171 21.09.2016

Decision : l'he Comrnittee considered thclslon : I he Uommrttee consrde red thc case as per agenda and decided to ratif,, the rrorrns as u
Ilxport Itenr Qty. Irnpoft Itern Qty.in Number
Magnesium Turning 50000K.G Magnesium Ingot

Purity 99Yo

50500k.g.(wtth
l%wastanC)

RA conccrn may takc ncccssav aCtiOn as pcrthe dccision ofNorms comlllittcc.
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Casc No.:26/25/80-ALC2/2016 Pa“ y      Namc:NUCON Mcct   No/Datc:16/80-Status:
AEROSPACE PVT LTD    ALC2/2017         Approved

14.11.2017

HQ               Filc RLA              File Lic.No/Datc:0910064161
101/80/050/00586/AM17/     109/24/040/00281/AM17/     .21.09.2016

Decisioll : Thc Colllnlittec considcrcd tllc casc as per agenda and took thc following dccision. ′
I｀hc

applicant shall submit  a ccrtiflcate frol■ jurisdictional GST/ Customs/Excise authorhies showing

production alld collsuinption data to thc RA at tllc time of rcdcmption.RA would compare this data with

thc qualltity applied by thenl and a‖ ow lowcr ofthe two fOr EOI)C purpose.RA concerncd  may takc
ncccssary action undcr para 4.7 of HBP as per above dccision ofNorms Collllllittee.

Casc No.:2/21/80-ALC2/2016 Paty      Name:CLYDE Mcct   No/Date:16/80-Statusi
BERGEMANN     INDIA IAlフC2/2017         Approvcd
PRIVATE Iフ IMITED      14.11.2017

1HQ              Filc RLA              Filc Lic.No/Datc:0510400174
:01/80/050/00462/AM17/     .:05/23/040/00331/AM17/     20.10.2016

Dccision:1｀he comlllittec considercd the casc and decided to a‖ ow illlport item on net to net basis witll

accountability clausc, without any、 vastage.RA concerned may takc nccessary action under para 4.7 of

HBP as pcr abovc decision ofNorins Committee

Case        No.:25/21/80-Party Namc:L & T― MIIPS IMcet   No/Datc:16/80-Status:Dcffcrcd
AlッC2/2016            TuRBINE  GENERATORSIALC2/2017         and     Rc―

‐PRIVATE LIMITED      14.11.2017         1indexed

HQ             File RLA             File‐ LicoNo/Date:0310808650‐ Defcr  Datc:
:01/80/050/00485/AM17/     :03/95/040/00528/AM17/     121.10.2016             06.2.2018.

‐Dccision : The colllnlittee considcrcd the casc  and ■oted that rcply froln thc flinl is a、 vaited . Fillal

relllindcr to furnish rcply sent vidc c ma‖ dated 22.9.2017.It is dccidcd to deferthe case to 06.2.2018.

Case No.:10/21/80-ALC2/2016 Party      Name:EMPIRE Meet   No/Datci1 6/80-Status:

47

48

HQ
49

:O1/80/050/00470/AM17/      :34/24/040/00199/AM17/      27.10.2016
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Decision : 'fhe Comrnittee considered thc case as per agenda and decided to ratifo the norms as under :-

Export Item
Magnesium Turning

Qけ . Import Item Qty.in Number
50000.00K.G Magnesium Ingot

Purity 99Yo
50500 k.g. ( with
I o% wastage )

Rノ cヽonCcril lη ay takc llcccssary action as pcr the decision ofNorms cOlallllittcc

Casc No.:21/21/80-ALC2/2016 Pany     Name:TERUMO‐ Mcct   No/Date:16/80-Status:
I                  PENPOlン PRIVATE LIMITED IALC2/2017        1Approved

114.11.2017            1

HQ              Filc RLA Filc Lic.No/Datc:5310019256
:01/80/050/00481/AM17/      :53/24/040/00023/AM17/      02.12.2016

Dccision:The Coinmtttce delibcrated On th6ふ 五18r and takinLcluc lom thも ↓」性cA commeAt`ftlrnishcd
by DIPP(

「́ SW secdOn)Vide their leter nO o7/9/2016-TSW dated 08.12.2017,た is dccided tO ratitt thC
llorills as under:―

50

Export item Name Quantity in
(Number )

Irnport item name Quantity allowed

1.    Singic B100d

Bag 50600.000 PVC Compound
l.l0 kg. / kg. contenr
contained in exporl
product

2. Single Blood
Bag with Sampling
Arrn 1840.000

Stainless Steel
Capillary (Cannule
with Protective Cap) (
Needle Assembly)

I.03 Number/ number
content contained in
export product

3.    singlc B100d

Bag with NIP 21570.000
Evident Paper-
Plastic in Roll or
Sheet (Self Adhesive)

1.04 sq. mtr. / sq. mtr
content contained i,-t

expoft product4. Single Blood
Bag with Sarnpling
Arrn & NIP 9780.000

Aluminium Iroil
Cover (I.aminated
Alurninium Pouch)

1.02 Number/ number
content contained in
export product

5. Single Blood
Bag with Sarnpling
AnnNIP&DBag 1850.000 Plasina Cap(Rubber

Cap)

1.03 Number/ number
content contained in
export product

6.    single BloOd

Bag SAGM 1820.00o

Luer Adapter with
Isoprene Sheath (VN
Ln IN PC. Quick
Lock, Latex Free
vA) xx-MN 2000
LV

1.03 Number/ number
contcnt contained in
export product

7. Single
1'ransfer Bag 9800.000 Oxygen Absorber

1.03 Number/ number
content contained in
export product8. Double

Blood Bag with
Sampling Arm 1860.000 Y Tubc

1.03 Nurnber/ number
content contained in
export product

9.  Doublc
Blood  Bag  with 34926.000

l'hermal Transfer
Ribbon I l0 rnrn

1.03 meter/ meter
content contained irp

渉



Sampling Arm, NIP,
llolder & D Bag

width x 300 mtr Long export product

10.  Triplc Blood

Bag 1872.000
Big Brcak off Valvc

(Big BOV)

1.03 Number/ numbcr
content contained in
export product

IL Triple Blood
Bag with Sampling
Arm

1840.000 Y Connector

1.03 Number/ number
content contained in
export product

12. Triple Blood
Ilag with Sampling
Ann, NIP, Holdcr &
D Bag

38080.000
Soft   Shc‖    Filtcr

(CRC Filtcr)

1.03 Number/ number
content contained in
export product

13. Triple Blood
Bag SAGM 14000.000

Stamping Iroil 'fape

27 mm width x 500
mtr Long

1.03 Number/ number
content contained irr

export product
14. Triple Blood
Bag SAGM with
Sarnpling Arrn, NIP,
I{older & D Bag

32736.000 'l'ubc Conncctor

1.03 Number/ number
content contained in
expoft product

15. Top &
Bottom Triple
Blood Bag SAGM
with Sampling Arm,
NIP. Holder & l)
Ilag

34384.000 Tubc 1lolder

1.03 Numbcr/ numbcr
content contained in

expofl product

16. Quadruple
tllood Bag SAGM 21990.000

Big Break off Valve
Sleeve (Big BOV
Sleeve)

1.03 Number/ number
contcnt contained irr

export product

11. Quadruplc
Illood llag SAGM
with Sampling An.n,
NIP. Ilolder & D
Bag

7320.000 TAB Tube Connector

1.03 Number/ number
content contained in
export product

18. Quadruple
Blood Bag SAGM
Buffo with
Sarnpling Arm, NIP,
Ilolder & D Bag

1392.000 PET―CPP Covcr

1.02 Number/ numbcr
content contained in
export product

19. l'op &
Bottom Quadruple
Blood Bag SAGM
with CRC Filter,
Sampling Arm, NIP,
I-lolder & D Bag

53046.000

20. 'fop &
Bottom Ouadruple

30408.000
/

～
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Blood Bag SAGM
with Sampling Ann,
NIP. Holder & I)
Bag

21. Quadruple
Trarrsfer Bag 3720.000

22.   Pcnta B100d
Bag with NIP 37350.000

23. Top &
Bottom Penta Blood
Bag SAGM with
CRC Filter,
Sampling Arm, NIP,
I'lolder & D Bag

l184.000

24.  cOrd B100d
Bag 1360000

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Nonns
Comrnittee.

Case No.:1/16/80-ALC2/2017 Parサ  Namc:ISGEC HEAVYIMeet   No/Datc:16/80¨
ENGINEERING LIMITED   ‐ALC2/2017

14.11.2017

HQ              Filc RIン A File.Lic.No/Datc:0510400689 :
:01/80/050/00264/AM18/      :o5/23/040/00377/AM17/      o8.12.2016

Dccision: The COmmittcc cOnsidcrea thc cisさ

榔熊lttI雌幾潮∬l椰
訛i露I社t』Ъ
=踏
ぶ漁

説 i壼:λ::11乳認 累「 W・ 」雷 譜 :洩 I器∬ :|
nct to llct basis with accOuntability clausc.RA concerned may takc nccessary actiOn under para 4.7 of

HBP as per above decisiOn OfNorms Committec.

Status:
Approved

Status:
Approved

CaseNo.:4/4180-ALC2l20l7 parry Name:VEE KAy Meet No/Date:16/g0_
VIKRAM & CO LLP ALC}I2OI7

,14.11.2017

HQ F'ile RLA File Lic.No/Date:081013g6g0
t, :011801050i000s9/AM l8/ :0Lt24t040t0oto5tAMllt 08.02.2017

Decision : 'lhe committee considered the case as per agenda and took the following decision. IIA
concerned may call net content of irnport itern I A z i.i .Polyurethane prepolymer and Curative (Additive ) in the export item and allow with 5olo wastage on net content or as applied whichever is less.RA concerned may take necessary action under pira 4.7 of I'lBp as per above decision of NormsCommittee .

Party   Name:VEE
VIKRAM&CO LLP

KAY Mcct   No/1)atc:16/80-Status:53 Casc No.:5/4/80-AIン
C2/2017

ALC2/2017

4

/



HQ               File RLA
:01/80/050/00060/AM18/      :o8/24/040/00194/AM17/

Casc No.:1/24/80-ALC2/2016 Patty Name: SHAKTIMAN IMect

RUB ROLlンSP.LTD.,      IALC2/2017
14.11.2017

54 HQ             Filc RLA Filc
:O1/80/050/00560/AM17/     :33/24/040/000o9/AM17/

114.11.2017

Filc Lic.No/Date:0810139682

08.02.2017

No/Date: I 6/80- Status:
Dcfemcd

Lic.No/Date:3310030369  Defer Datc:

09.02.2017              o6.2.2018.

Filc lLic.No/Datc:0510401634 1

114.02.2017

lo a1low import item on net tO nct basis with

may take ncccssary action undcr para 4.7 of

Decision : Tlre cornrnittee considered thc case as per agenda and took the following decision. RA
concertred nlay call net content of irnport itern I &2 i.; .Polyurethane prcpolymer aid Cgrative (
Additive ) in the exporl item and allow with 5%o wastage on net content o. u. uppli.d whichever is less.
RA concerned may take necessary action under para 4.7 of HBP as per ubfr" decision of Norms
Committee.

Decision : 'l'he cornmittee considered the case as per agenda and decided to refer the matter to DIpp (chemical )for their examinatio, and commenls. case is deferred to 06.2.201g..

Case No.:2/1/80‐ ALC2/2017 Parけ  Name:THE INDURE Mcet   No/Datc:16/80-Status:
PVT.LTD              ALC2/2017          Approvcd

14.11.2017

HQ              Filc RLA
:01/80/050/00652/AM17/      :o5/24/040/Oo560/AM17/

DccisiOn:The cOminittcc cOnsidercd the casc and dさ cidcd

離ν蹴よ‰:雌c患獣
°
:}轍滞誦胤:∝

∝md

Casc No.:25/7/80-ALC2/2017 Pa中       ヽ五ふもI「良i2Ai良 IMc8:
PRIVATE LIMITED      IALC2/2017

.14.11.2017

No/1)ate:16/80- Status:

Approvcd

HQ              Irilc RLA
:01/80/050/00135/AM18/     :o9/24/040/00566/AM17/

Filc Lic.No/Datc:0910064686

15.02.2017

Decision : 'fhe Committee considered thc casc and decided to ratify the norms based on thc
recommendation of DIPP l.D no. 12/78/2017-TsW56 dated 14.11 .2017 isunder:-1. Quantity of export item may be specified as 34560 Nos. (50112 Kgs.)2' Word "Relevant" may be prefixed with the description of import items at Sl. Nos. 1 &

56 2.

3' Taking clue from SloN c-1175, quantity of import item at Sl. No. 1 may be allowed
as 1.0L Kgs./Kg. content in the export products.

4. Quantity of import item at Sl. No. 2 may be allowed as 1.02
export products as per SION C-1175.

Kgs./Kg. content in the

4. Quantity of import item at sr. No. 3 may be ailowed upto 0.5% of FoB varue of
export as per s:()NC-1175.

5.  lmport item at Si. No.4 may be a‖ Owed on net tO net
clause.

basis with accountability

RA concerned may take necessary action under para 4.7 of HBp as per above decision of Norms
Committee.

Pany Nainc:M M AQUA Mcct   No/Datc:16/80-Status:57 Casc No.13/1/80-ALC2/2017

_ 26
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TECHNOLOGIES IノTD.

HQ             Filc RLA
:01/80/050/00653//ヽ M17/      :o5/24/040/Oo140/AM14/

59 I-lQ File RLA
:01/80/050/006s5tAMt7t :09t24t040tOO666tAM11t

Casc No.:22/7/80-AIフ C2/2017  Party   ヽ五ふも:ЁёヽATRANS
INDIA PRIVATE LIMITED

HQ              
「ilc RLA              Fi18

:01/80/050/00132/AM18/
103/94/040/Oooo5ん へM18/

IALC2/2017
114.11.2017

Filc lLic.No/Date:0510401720

120.02.2017

No/Datc:16/80■ Status:

IApproved

No/Datc:16/80-‐ Status:

IDefcrrcd

Approved

nder :

Dcfcr Datc:

06.2.2018..

to ask thc RA

Status:
Approved

Status
:Approved

Decision : The Cornmittee considered the da and decidedcasc as
lJxport Item

Qty・ Irnport Item Qty.in Number
Vし 1・ 11l Medla 450000K.G PVC Shect( ThiCkncss.

0.175MM tO o.80 MM)
may or may not made out

ofrccyclcd PVC shcct.

472500.K.G

RA concern may take ,.,e"csru.y a"tir., -r. p"r the decision of No.*s 
"o*ilitt""

caseNo.:114180-ALC212011 parry Narnc:rNJIlcropr,AST' Meet
PV'f.L'fD ALC2t2)tl

l4.t I .2011
IHQ             FilelRLA

58191`'0イ 950/00056/AM18/   :o6/24/040/00o48/AM17/
Decision : 'I'he conrmittee considered tlre case as per agenda and took the following decision. RAconcerned rnay obtain the net content of irnport itern ai sl. N-o 1,2,3,4&7 in export product and allow 5%wastage on net content. '[he irnport item at sl. No 5& 6 are allowed on net to net basis with accountabilityclause' RA concerned may take nccessary action undcr para 4.7 of HBp as per above decisio, ofNorms Committee

Filc‐ Lic.No/Datc:0610038587
.28.03.2017

Casc No.:5/1/80-Alン C2/2017  Pany   Namc:   FRIZAIR Mcct
PRIVATE Iン IMITED      ALC2/2017

14.112017

写 率 お ギlTЛ 獄 鷺」霊 錦鷺
°fthC昴お品 n&品仙 。血 品品

“

1

oatiOno Case is defcrrcd tO o6.2.2018.

Casc No.:3/4/80-Al」 C2/2017  .Party  Naふ

`:ё

EA  Ёё良IMcct   、。/bat8:i`/86_
ENERGY SYSTEM INDIA IAIフ C2/2017
ILIMITED

IHQ             File lRLA
60191419/050/00058/AM18/   1:o4/24/040/00230/AM17/

File lLic.No/Datc:0910064852

31.03.2017

「 il`ILi3.ヽ 6,b農も:0416i`う 03患
107.04.2017

MeCt   No/Datc:16/80-
ALC2/2017
14.11.2017

Lic.No/Datci03 10812464

12.04.2017

Decis-ion : The applicant shall subrnit a ceftificate frorn jurisdictional GS'f/ customs/Excise authoriticsslrowing net content of import itern at sl. No. 3,4,& 8 in export item and allow 5oh wastage or.l ,ctcontent ' The other impo( items at sl. no I ,2,5,6,and 7 are allowed on net to net basis with accountabilityclause' RA concerned rnay take lrccessary action under para 4.7 of HBp as per above decisiorr ofNorms Committee .
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Decision :Tlte committee deliberated the matter with technical representative of DHI member prescnt i,
the rneeting and decided to allow import item as applied for. RA concerned rnay take necessary action
undcr para 4.7 of HBP as per above decision of Norms committee .

Casc No.:20/7/80-ALC2/2017 Paゥ Mcct   No/Date:16/80-
Nalllc:UNDERCARRIAGE   ALC2/2017
AND  TRACTOR  PARTS 14・ ‖ .2017
PVT.LTD.

llQ Irilc RLA File Lic.No/Dare:03 t1gt24g5
:01/80/050/00130/AM I 8/ :03t95t040t000 r6lAM r 8/ 13.04.2017

Decision : Thc Corntnittee cortsidered the casc and decided to ratifo the norms based on thc
62 recommendation of DIPP I.D no. 12/78/2017-TSW62 dated 14.11.2017 asunder:-

1. Quantities of import items at Sl. No. 1 to 14 may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at Sl. No. 15 may be allowed as applied for i.e. 3007 Kgs. being less than
O.82 % of FOB value of exports.

3. Word 'Relevant" may be prefixed with the description of import item at Sl. No. 16 and its may be
allowed as 466872 Kgs. as 1.363 Kg./Kg. content in the export products after taking 20%
recovery from scrap.

RA concerned rnay takc necessary action under para 4.7 of HBP as per above decision

Case No.:2311180-ALC2l20l7 Party Name:BONATRANS Meet No/Date:16/80- Sratus
INDIA PRIVATE LIMITED ALCztZOtj Approvcd

14.11.2011

cr I IQ File RLA File Lic.No/Date:03 l0g l24gg-- :01/80/050/00133/AMl8/ :03t94t040t00004/AMl8/ t3.o4.zot7
Decision : The committee deliberated the matter with technicalrepresentative of DHI member present in
the meeting and decided to allow import item as applied for. RA concerned rnay take necessary action
under para 4.7 of I-lBP as per above decision of Norms committee

Casc No.:24/7/80-ALC2/2017  Party     Namc:FRIENDS
ENGINEERING INDUSTRIES
PVT.LTD.

HQ              File RLA             File
:01/80/050/00134/AM18/      :o3/94/040/00040/AM18/
64 Ricili°

linlhell°
lnllll[,:Qi■

:lldercd thC `asc ttζ
 lさr aL8haa

l.  
´
「 he usc of nickei bascd powder

2.  Weight Of export product.

3.  The net cOntent ofimport items in export product.

Casc is deferrcd to 06.2.2018.

Status:
Approvcd

Mcet    No/Date:16/80-Status:

ALC2/2017          Deferrcd
14.11.2017

Lic.No/Datc:0310812494

13.04.2017             ‐

and decidcd tO ask the Arnl tO ftlrnish

Casc
ALC2/2017

No.:13/7/80- Parly Nainc:UNDER
AND
PARTS

HQ
:01/80/050/00123/AM18/

CARRIAGE
TRACTOR
PVT.1ノ TD.

File RLA

Mect  No/Date:16/80-
ALC2/2017
14.11.2017

Lic.No/Datc:0310812803

26.04.2017

Status:
Approved

‘
υ

:03/95/040/00048/AM18/
File



Decision : The committee deliberated the mafter with technicalrepresentative of DHI member present inthe rneeting and decided to ratify the uorms as under :_l' The committee allowed imporl item at sl. No I to 6 on net to net basis with accountability clause.2' The item at sl. No 7 is allowed as per sloN c-l 647 with clF value restricted to 2 %o of F.oB
value .

3' The item at sl. No 8 is allowed I84150.8 kg with 2%owastage on net content.
RA concerned may take necessary action ,nd"r para 4.7 of Hsp as per above decision of Norms

Committee .

Casc No.:1/10/80-ALC2/2017 1Party     Name:BARODA IMcet   No/Date:16/80-Status:

EQUIPMENT      AND:ALC2/2017         1Approvcd
VESSELS PVT LTD      114.H.2017

HQ
66 :O1/80/050/00211/AM18/

67 :01/80/050/00129/AM18/ 103/95/040/0099o/AM17/

Casc No:21/7/80-ALC2/2017 Party      Namc:PREMIER
INDUS・「 RIAL
CORPORATION LIMITED

HQ Filc RLA F‖c
68‐ :01/80/050/00131/AM18/ :03/95/040/01o36/AM17/

Decision : The committee considered the case and decided to
wastage.

Decision : 'fhe committee deliberated the rnatter with technical reprcsentative of DHI rnember prescnt inthe rneeting and decided to allow import items on net to net basis with accountability clause.RA concerned may take necessary action under para 4.7 of lIBp as per abovl decision of No.,sCornrnittee .

Filc RlンA Filc Lic.No/Date:3410043135
:34/24/040/000o5/AM18/     26.04.2017

Casc NoE19/7/80-ALC2/201711五尋 責品しISチヤL tti十二IMもも1  6ヽ,b表まi`′患b::OPTICAL INDUSTRIES   IALC2/2017

114.11.2017
HQ File RIンA

Status:
Rejecled

File Lic.No/Datc:0310812879

27.04.2017
Dccisimゴ恥側m血動 醗高品 品 品

疵 ∬麻1需 籠鷲需蹴 1積:漑 需 ξs緊
1loted that it is nOt possiblc tO cnsurc/co― relate thc
illlpOrtcd itellls arc uscd in cxport product. ThcrcfOrc cOinillittce decidcd tO rqcct thc casc. RA cOncerned

lllay takc llcccssav aCtiOn undcr para 4.7 ofIIBP as pcr above decisiOn ofNorms Colnlllittcc

RA concerned may take necessary action under para 4.7 of HBp as per above decision of NormsCommittee.

1針γ獄ソ    ,pproVed
ti`:ヽも,b農6ibbibjl,うと, I
01.05.2017             1

五i16喜 iおぉも11拠品五:五|li8ふ ↓itll i%

Status:
Deferred

Casc No.:34/7/80-ALC2/2017 1Pa“ y ｀alnc:NIPR0 1ND IA‐ Mect    No/Date:16/80-
CORPORATION PRIVATEIALC2/2017
LIMITIED 14.ll.2017

69 Il9,^^ Irile RLA Fite Lic.No/Dare:3 10066134 Derer Darc::01/80/050/00t44tAMr8r :31/83r040r00023/AM r 8/ r5.05.2017 06.2.2018.
Decision : The cornmittee considered the case and noted that information called for from the firm vidc crrail dated 22'9'2017 is not received. It is decided to send final rerninderto the firm. case is deferrcd to06.2.2018.



Case No.:3/10/80-ALC2/2017 Party   Name:HINDUSTAN IMect   No/Date:16/80-Status:
|                   IRUBBER INDUS・

「 RIES    IALC2/2017         1Deferrcd
114.ll.2017             1

701980/050/00213/AM18/Π に
職 23/040/00043/AM18/Π

Ll::ど
gttγ
α0510402563 1諄

ヶち′ 計

α

I)ecision:Thc cOmlnittec cOnsidcrcd the casc and notcd thatinfol11latiOn caHed for from thc r1111l vidc c

rnail datcd 06。 11.2017  not rcccivcd.It is dccided to scnd flnal rcminder to thc fllHl, Casc is defcrrcd to

106.2.2018..

ICasc No.:17/13/80-ALC2/2017 1Paゥ    Name:UNI   VTLIMcet    No/Date:16/80-lStatus
l                   lPRECISION PVT.LTD.   IALC2/2017         1Deferrcd
l                         l                         114.11.2017             1

71 1HQ             FilelRLA             File lLic.No/Datc:6510000005 1Defer Datc:
:01/80/050/00253/AM18/     1:65/24/040/00004/AM18/     17.07.2017              106.2.2018..

I)ccision : The comlnittec considered thc casc and noted that application scnt to DIII  on   for their

lcxalllination and commcnts.Case is defclTed to 06.2.2018..

Case No.:18/13/80-AlンC2/2017 1Party Nal■ e:PWS ENGINEERSIMcct   No/Datc:16/80-Status:
IPVT.LTD.            IALC2/2017         Rttected

114.11.2017             1

1HQ               File RLA              Filc Lic.No/Date:3410043344 1
721:01/80/050/00254/AM18/      :34/24/040/00060/AM18/      118.07.2017             1

1)ccision i Thc cOmlnittee considered the case as pcr agenda and notcd that irnport/cxport iteins arc

‐samc and no manufactu面 ng is involvcd,hcnce committce dccided to rttcCtthe casc.
RA concerncd   may takc ncccssary action under para 4.7 of H13P as pcr above dccision of Norms

lColllmittcc.

,CaseNo.:15/13/80-ALC212017 Party Name:HANNING,Meet No/Date:16/80- Status:
MOTORS INDIA P LTD ALC212O17 )Approved

'14.1I .2011

HQ File RLA File Lic.No /Date:3410043352
:01/80/050/00251/AM l8/ ,:341241040100097/AM I 8/ 19.01 .2017

Decision : The Committee considered the case as per agenda and took the following decision.

.. l. All import items except at sl. No 10 & 16 are allowed on net to net basis with accountability
t 5 clause

2. 'Iheimportiternatsl.No. l0& 16 areallowed with I oZwastageonnetcontentbasis subjectto
condition that firm will furnish certificate from Jurisidictional
Central excise/GST/Customs authorities for net content.

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Comrnittee.

Casc No.:16/13/80-ALC2/2017 Palty     Namc:HANNING
MOTORSINDIA P LTD

HQ              Filc RIフ A             Filc
:01/80/050/00252/AM18/      :34/24/040/00096/AM18/

Mcct   No/Date:16/80-
Al′C2/2017
14.11.2017

1ン ic.No/Date:3410043351

Status:
Approvcd

74

19.07.2017



Decision : The Commiftee considered the c1s-e as per agenda and took the following decision.l' All import items except at sl. No l2 & i8 arJallowed on net to net baJis with accountability
clause

2' 'l'he imporl itern at sl. No. 12 & 18 are allowed with I o% wastage on net content basis subject tocondition that firm will furnish certificate from Jurisidictional
Central excise/Customs authorities for net content .

RA concerned may take necessary action under para 4.7 of FIBp as per above decision of NormsCommittee.

I-lQ File RLA File Lic.No/Dare:03 t08 t 5008 Delcr Darc::01/80/050/002istAMtB/ :03/95t040r00235tLM18/ 03.08.20r7 06.2.2018.

-- Decision : The committee considered the case as per agenda and decided to request,rr" n* ai,rrirr,/5 information on following points :-
l. The weight of export item
2. Net content of item at sl. No 1 & 4.
3. Details of import item no 2 i.e name and specification.4. Justification of import item at sl. No 4.

Case is deferred to 06.2.201g.

Casc No.:12/16/80-AIンC2/2017 Party  Nalnc:LARSEN  &
TOUBRO Iン IM11｀ED

Casc No.:14/16/80‐ ALC2/2017 Partv  Name:LARSEN
TOUBRO LIMITED

76111)80/050/00277/AM18/   ile l:λ
5/040/00206/AM18/

Case No■ 4/13/80-ALC2/2017 Party  Name:PAHARPUR
COOLING      TowERS
LIMITED

781980/050/00240/AM18/ ib鶴

分:;:40/Ooo70/AM18/ 1に

MCCt   No/Datc:16/80■ Statusi
ALC2/2017          1Dcferred
14.ll.2017             .

&MCct    No/Date:16/80-
AIフC2/2017
14.ll.2017

Filc Lic.No/Datc:0310815010
.03.08.2017

Status:
Deferred

Defer Datc:
06.2.2018..

sent to DI II
Dccision i l｀ hc C011linittcc considcrcd the case as pcr agenda and nOted that applicatiOn

on 3.ll。 20 1 7 for thcir cxa1llillation and cOmillellts,Case is deferred tO o6.2.2018.

Casc No.:9/13/80-ALC2/2017 Par"Nttme:TECIINIP INDIA Mcet

LIMITED              ALC2/2017
14.11.2017

77 HQ              File RLA
Filc Lic.No/Datc:0510403659 1Dcfcr Datci

:01/80/050/00245/AM18/     :o5/24/040/00200/AM18/      11.o8.2017              .06.2.2018.

Decision:Thc COmmittcc cOnsiderea tilも
caζe is per agenda and noted that D/L sent tO the Arm vide c

illai1 3.ll.2017.′
「 hc rcply Ofthe nrnl awaitcd. casc is deferred tO o6.2.2018..

No/Date: I 6/80- Status:
Deferred

ⅣICct    No/Date:16/80-Statusi

ALC2/2017         ‐Dcfcrrcd
14.11.2017

Lic.No/Date:0210207794 Dcfer Datc:

14.08.2017 06.2.2018.
DccisiOn i・ I｀hc COinillittcc cOnsidcrcd tllc casc as pcr agcnda and notcd t1lat as pcr DIPP D/L icttcr scnt
iハ +l、 0■ .._、  .′ :J^^_^^-11う  1■ ^^,‐  ― ●    .   ^ _  _

~「 ~~ ~o~… ~~ ・̈・~■ ■Vヽ Vu t‖ oL“Oνし1 1ノ 111  ■ノ′し
to thc Arm vidc c nlai1 3.ll.2017.Thc reply ofthc nrill awaited. Casc is dcた

rrcd tO o6.2.2018.



貫霊説017 No■
5/13/80-繋

祥Aギ3讐漸1翠Ъ NttA造 &/2017
14.ll.2017

79 HQ File RLA Fil":Li..No/Date:3110066g35 Defer darc:01/80/050/00241/AMrBr :31831040/00064/AMrBr r4.08.20r 7 96.2.2018.
Decision : The Cornmittee considcrcd the case as^pcr agenda and noted as per DIpp D/L lettcr scnt tothe firrn vide e mail dated 3.11 .2ol 7 . The reply of the n?,, u*uit"a. case is deferred to 06.2.201g.Case No.:7/13/g0- pany Name:DEE Meet No/Date:16/g0_ Status:ALC2r20t7 ,EVELO.MENI' 'r,.tcztzotT 

geferred
ENCINEERS LTD. 14.11.2017HQ File RLA Fite Lic.No/Date:05 10403735:01/80/050/00243rAM|BI :05123/040100 r 87lAM r 8/ r 8.08.20 r 7

Decision : The committec considered thc case as per agcnda and decided to askinforrnation on following points :_
I . 'l'he use of import item at sl. No l3 and 14.

No/Date: I 6180- Starus:
Deferred

80
‐Defer    Datc:
06.2.2018.

thc nrrn to ftlrllish

Status:
Deferrcd

Status:
Approvcd

Status:
Deferrcd

Case is dcfttrred to o6.2.2018.

Casc Nα :8/13/80-ALC2泡 017 Paty Nan∝
斧器

C HFACHI造
1/201)°

/Data 16/80-
ZOSEN Iン IM

14.11.2017

I r I IQ File RLA File Lic.NoiDare:05 104037 tg Delcr Darc:- :01/80/0 50100244rAMr8r :05123/040/00 r 80/AM r 8/ r 8.08.20 r 7 06.2.20r8.Decision : 'lhe committec considcred the case as^pcr agenda and noted as pcr DIpp D/L letter scnt tothe firm vide e mair dated 3.1r .2017 . fhe ,"pry ori[" i,?*'u*uit"a.
Case is deferred to 06.2.201g.

Casc No.:1/13/80-ALC2/2017 Pany Namc:AUTo coMP
INDIA PVT.LTD

MCet    No/Datc:16/80_
ALC2/2017
14.11.2017

Filc Lic.No/Datc:3 H Oo66840 Dcfcr Datc

21.08.2017

HQ
:01/80/050/Oo237/AM18/

Filc RIッA
:31/83/040/Ooo61/AM18/

82

Decision : The cornmittee considered the case as per agenda and decided to ratifo the norms as undcr :

¨ Oty Import Itern Qty.in NumbcrHub_Impeller/cOupling~
carbon cOntcnt   uptO

O.60(Gradc Of stecl
illlpOrtcd and tllat uscd

in  prOduct   cxportcd

should bc samc

73.940M.T Alloy non alloy steel s"amless
tube ( Grade AISI
10351104514140 ) carbon
content upto 0.60

81.334M.T

KA concern may take necessary a"tion as p

ase No.:13/13/80-ALC2/2017

HQ             li16
:01/80/050/Oo249/AM18/

IPany

HEAT
LTD.

RLA

EX器鶏滉醒Ⅵ翠造1/201が夕bttα 16/80-
14.ll.2017

Filc Iッ ic.No/Datc:0510403744

21.o8.2017
Dcfcr Datc:

０
０

:05/24/040/Oo202/AM18/



DccisiOn:Tllc COl■ lllittcc considered
thc nrlll vidc c rnail datcd 3.ll.2017.

Casc is deferrcd to 06.2.2018.

casと こヽ:患′i`,な 6:ALё2/201ウ |11■

the case as per agenda and noted
The reply of the finn awaited.

as pcr DIPP D/L letter scnl to

Name:AKSH Mcct No/Datc:16/80-

84

OPTI「 IBRE LTD

HQ
:01/80/050/00271/AM18/

HQ              File RLA
85 :O1/80/050/Oo238/AM18/ 131/83/040/00o67/AM18/

Filc RLA Filc Lic.No/Datc:0510403756 Dcfer Datc
:05/23/040/00200/AM18/      22.08.2017

06.2.2018.:

ALC2/2017
14.11.2017

Status:
Deferred

Status:
Approved

Dccision:The COmmttee cOnsdeК d the case as pcr agcnda and dedded tO detrrcd tt as cOmments
awaited from Dcpt.Of ElcctrOnics.

Case is deferred tO o6.2.2018.

Case No.:2/13/80_ALC2/2017 Party Namc:THERMAX LTD.,IMcct   No/Date:16/80-

IALC2/2017
114.11.2017

F‖e lLic.No/Date:3110066848

123.08.2017

Decision:The comrnittee cottsidered t]re-9asc as per agenda and decidcd to allow norms asrecomrnendedbyDtll videtlreir UoNo.3(28)/17-1'sw1nj'datea 07.ll.20l7and normsallowed onrepeat basis by Norms committee meeting no l2 datcd 12.g.;0r7 ( case no 143 ) in respect of Advarrccauthorisation no 3 I10066782 datd 12 .6.2017 . ( copy of DHI letter attached at the end of minutes ).RA co,cern may take neccssary actio, as per the decision of Norms committee.

Casc No.:3/13/80-ALC2/2017 Parサ  Namc:NIPRO INDIA Mcet  No/Datc:16/80-
CORPORAT10N PRIVATE:ALC2/2017
1フIMITED ‐14.11.2017

HQ
「
ilc RLA

「
ilc lン ic.No/Datc:3110066849 Dcttr   Datci

:01/80/050/00239/AM18/ :31/83/040/00o70/AM18/ 23.08.2017 06.2.2018.
Decision :・

「 he COmlllittcc cOnsidcred tllc casc as pcr agcnda and nOted that Denci
、′:月 ^`1ヽ ^:_1^ュ _ ^′ ^^^● ―

06.2.2018..

宙

“

山U諄高 酢 】お らbiうヽき灘胤 きヽ r∬II=ilち品 篇 電 :l」l器 肥 lDendmり
面 ∞d by ttPP

″aitcd.casc ids dctrrcd tOnκ っ っ∩19

Casc No.:6/16/80-ALC2/2017 Party         Namc:DEE M(
3ct    No/Datei1 6/80- Status:

DEVELOPMENT       ‐ALC2/2017        Deferred
ENGINEERS LTD.      14.H.2017

HQ
「
ilc RLA Filc Lic.No/Date:0510403817 Defcr  Datci

28.08.2017            06.2.2018.

agcnda and decidcd tO ask the nrlll tO fLlrniSh

Status:
Deferred

86

:01/80/050/00269tAMlBt :05t23t040t00201/AMlBt
87 Dccision : The Comrnittec considcred thc casc as per

information on following points :_

l. 'fhe diameter of the pipe which will be irnported.2. The diameter of pipe to be made from plates.
Case is deferred to 06.2.201 g..

88 Case No.:11/13/80-ALC2/2017 Pany    ヽ五品さ:MAGNETI
MARELLI     TAI´ BROS

MCet    No/Datc:16/80-Status:
AIン C2/2017



CHASSIS
PRIVATE LI

File RLA

SYSTEⅣ IS 14.11.2017

HQ
:01/80/050/00247/AM18/

Filc Lic.No/Datc:0510403850

:05/24/040/00229/AM18/     30.08.2017

Decision : The committee decided to ratifo the norms based on the recommendation of DHI U.O NO.3
(79 yl6-TSW (B ) dated 03.10.201 7( Copy of letter attached at the end of minutes).

RA concern may take further necessary action accordingly

Case No.: l3l16/80-n L C2l2Ol7 Party Name:L & T-MHPS Meet No/Date:16/80- Status:
]'URBINE GENERATORS ALC2I2017 Deferred
PRIVATE Iン IMITED 1411.2017

89 HQ             Filc RLA            File lン ic.No/Date:0310815484 Defcr I)atc:
:01/80/050/00276/ノ Mヽ18/      :03/95/040/00052/AM18/     .01.09.2017              o6.2.2018.

DccisiOn :1｀he case has been referrcd to E)III for their exanlination / cOmmcnts on 3.11.2017. case is

‐dcfcrred to 06.2.2018.

Casc No.:7/16/80¨ ALC2/2017 Party Namc:ISGEC HEAVYIMcet    No/Datc:16/80‐ Status:Casc
ENGINEERING LIMITED  IALC2/2017         Approvcd

114.11.2017

Irilc RIフ A File Lic.No/Datc:0510403918
:01/80/050/00270lAMl&l :051231040t00208/AMl8/ 04.09.2017

gg Decision : Thc cornmittee considered the case as per agenda and took following decision :-
l.lmport item at sl. No. I is allowed on 5%o wastage on net content and firm will submit Jurisdictional
Central excise certified data on note content of import item in export product.
2.lmport item at sl. No. 2 to 8 and l0 are allowed on net to net
3.lmport item at sl . no 9 deleted as it is same as in export product.

RA concern may take further necessary action accordingly.

Case No.:5/16180-ALC2l20l7 Party

91 HQ

COOlフ ING
LIMITED

Filc RIンA

HQ

:01/80/050/00268/AM18/

Dccision : Thc casc has bccn

dcferrcd to 06.2.2018.

:02/24/040/00096/AM18/

rcfcrrcd tO DIPPI for thcir

Name:PAHARPUR Mcet   No/Date:16/80-Status:
TOWERS‐ALC2/2017          Defcrrcd

14.11.2017

File Lic.No/Datci02 10207851  Dcfcr Datc:

08.09.2017              06.2.2018.

cxanlination/cOlllinents on 3.:1.2017.casc is

Casc No.:4/16/80-ALC2/2017  Palty    Nanlc:EBM¨ PAPST
INDIA PRIVATE LIMITED

92器
8υ05υ00267AMlν  

Π施

跳 た4Ю4υ00H VAMIV ttb

Mcct   No/Datc:16/80-
ALC2/2017
14.11.2017

Lic_No/Date:0410163506

12.09.2017

Slatus:
Approved

:

Dccision:Thc Committec dccided to ratitt the nOrms bascd on thc recOmmendation of DIPP I.D no

12/78/2017-TSW/92  dated 14.11.2017 as under:― ―

t. 'UOM' of import item at Sl. No. 12 may be corrected as " Number,,.



‐              2. Quantities of import items at Si. No.1′ 2′ 5 to 14′ 17 to 25&27 to 35 may be
a‖owed on netto net basis with accountab‖ ity clause.

3.Quantkies of importた ems at Si.No.3′ 4′ 15,16 &26 maybea‖owed on netto
net basis as claimed by the firm.

IRA concern l■ay takc further nccessary action accordingly

Casc No.:9/16/80-ALC2/2017 Paゥ          Name:JSSI Mcct   No/Datc:16/80-Status:
HYDRAULICS(P)LTD    IALC2/2017         Dcfcrred

14.11.2017

931111)80/050/00272/AM18/  Filc‐
1:ち3/040/00236/AM18/  Filc11::∫〕ら11彎

(】 0510404001 1:efeち

01:itα

Decision : The Colnmittcc considcrcd the case as pcr agcnda and dccided to ask the Arm to furnish
linformation as per thc attached D/L  recommended by DHI I.D No.3/94/2017-TSW (3)
datcd4.‖ .2017.(copy Ofthe letter attached atthe cnd of the minutcs.).Deferred tO o6.2.2018..

ICasc No.:10/16/80-ALC2/2017 Pa● y      Name:HONDA IMcct   No/Date:16/80-Status:
TRADING CORPORAT10N ALC2/2017         Dcfcrrcd
INDIA PVT.LTD.       14.‖ .2017

94198υ
05γ0027νAM lツ  HC跳 ち3Ю4υ0021σAMIW HC鴇 ¶ 鰍 γ

α0510404000諄
ヶち腕『‐

陽緊君f脚竃i:棚燎鳴f鷺朧瀧."r agenda and“ d“dЮ "nd the叩山面̈ 馴PP
Casc is deferred to 06.2.2018..

Casc No.:3/16/80-ALC2/2017 Party    Namc:EBM― PAPST Mcet   No/Date:16/80-Status:
INDIA PRIVATE LIMITED  IALC2/2017        1Approved

14.11.2017

HQ             File RLA            Flic Lit.｀
6′b農8:6416i`j`」 3 1

:01/80/050/00266/AM18/     1o4/24/040/00121/AM18/      19.o9.2017             :

Declslo■ :

IDecision:The Coinmittee dccidcd tO ratify the norins bascd On thc rccOmmendation of DIPP I.D

95     no 12/78/2017-T:W/1iarill:!ま
、1:::ll【£ よ:1:‖1~1。 . 1&27 may be a‖ Owed as app‖ ed for

being less than O.lo O/。 of FOB Value of exports.

2.  Quantities of impOrt items at si.No.2to 8′ 10 to 15′ 18 to 26 &28 to 44
1                   may be a‖ owed On nettO net basis with accountab‖ ity clause.

3. Quantities of impOrt items at sl.No.9′ 16 &17 may bea‖ Owed On nettO
net basis as claimed by the firm.

RA concern lnay takc further neccssary action accordingly

CaSe       No.:15/16/80-Par,     Name:DANIEL Mcet   No/Date:16/80-Status:
ALC2/2017            MEASUREMENT        IALC2/2017          Approvcd
96                    SOLUTIONS P LTD      14.ll.2017
HQ              File RLA             Filc ic.No/Datc:3410043491
:01/80/050/00278/AM18/     :34/24/040/00160/AM18/     120.09.2017

４
‘
・



′

Decision : 'l'he Committee decided to ratify the norms based on the recommendation of DIPP I.D no

12/7812017-TSWI96 dated 14.11.2017 as under:-

1. For export item at Sl. No. 1, import items at Sl. No. 1 to 7 may be allowed on net to net
basis with accountability clause.

For export item at Sl. No. 2, import items at Sl. No. 8 to 14 may be allowed on net to
net basis with accountability clause.

For export item at Sl. No. 3, import items at Sl. No. 15 to 21 may be allowed on net to
net basis with accountability clause.

lmport items at Sl. No. 22 to 24 may be allowed as per policy for spares.

For export item at Sl. No. 5, import items at Sl. No. 25 to 33 may be allowed on net to
net basis with accountability clause.

6. For export item at Sl. No. 6 import items at Sl. No. 34 to 41 may be allowed on net to
net basis with accountability clause.

7. For export item at Sl. No. 7, import items at Sl. No. 42 to 49 may be allowed on net to
net basis with accountability clause.

8. lmport items at Sl. No. 50 to 66 may be allowed as per policy for spares.

RA concern rnay take furtlrer necessary action accordingly

2

3.

４

５

Casc No.:l 1/16/80- Party Name:TERUMO‐ Mcet     No/Date:16/80-Statusi
PRIVATE ALC2/2017           Approvcd

14.11.2017

File Lic.No/Datci53 1001 9514

ALC2/2017

HQ

PENPOL
LIMITED

Filc RLA
97

981品
80/050/00279/AM18/

:01/80/050/00274/AM18/     :53/24/040/00008/AM18/    05.10.2017

1)ccision i Thc Coinlllittcc decided to ratify the norms bascd on the recommendation of DIPP (´「 SW―
Section)1.D no Nil datcd 08.12.2017(copy Ofletter is cncloscd atthc end of minutes)

RA conccrn lllay take furthcr necessary action accordingly

Casc No.:16/16/80-ALC2/2017 Pany Nallle:AUTOCOMP   Mect   No/Datc:16/80-Status:
CORPORAT10N   PANSE ALC2/2017         Dcfcrrcd
PRIVATl〕 Iン IMI´ I｀ 1]D 14.112017

File RlフA               
「
ilc Lic.No/Datci3110066886 Dcfc・r Datc:

:31/83/040/00083/ノ M`18/      05.10.2017             06.2.2018.

Decision : The Committee considered the case as per agenda and noted that application sent to DI{l on

3. I I .201 7 for their for their examination and comtne nts.

Case is deferred to 06.2.2018..

36



ノ

Manual Cases

S No 384
Case No A/R-110 M/s

Motherson
Sumi Systems
Ltd,    New
Delhi

HQF No 01/80/050/00541ノAM15/DE
SI

Lic  No  &
date

Meeting No.16/18 RA F No05′ 24/040/00407/AM15 0510377258
dt 27 01 201

4Datedi 14 11 2017 Request for fixation of norms

Decision. The committee considered the case and decided to refer to DIPP Chemical for

their examination and comments. Case is deferred to 06.2.201 8.

S No 385
Case No A/R-138 M/s.UNI VTL

Prec:slon

Pvt    Ltd,
Dharwad

HQF No 01/80/050ノ 00417ノAM15/DE
SI

Lic  No  &
date

Meeting No.16/18 RA F No.03/95/040/00338ノ AM15 0310787040
dt18 07 201
4Dated: 14112017 Request for fixation of norms

Decision: The Committee noted that Shri Dilip Naik, Manager (SCM) from thc finn appeared

bcfore the Comrnittee for 'Personal lJearing' in meeting no 3 dated I1.4.2017. 'fhc firm has not

provided the inforrnation as suggested during Personal Hearing to enable Norms Cornmittee. F'inal

rcminder sent to the firm through e mail on 10.8.2017. It is decided to remind the firm to furnish

inforrnation within 15 days failing which case will be rejected without any further notice. Case is

del'erred to 06.2.201 8..

S No.386
Case No A/R-178 M/s.

Donaldson
lndia Filter
Systems Pvt.
Ltd.,
Gurgaon

HQF No 01/80/050/00145/AM16/DE
SI

Lic. No  &
date

Meeting No. 16/18 RA F No 05/23/040/00074/AM16 0510394576
dt16 06 201
5Datedi 14 11.2017 Request for fixation of norms

Decision 'l'lre committee considered the case and decided send a complete set of application to

DIET for examination and comments.. Case is deferred to 06.2.201 8..

Lic. No. &
date

HQF.No 01/80/050/00315/AM16ノDE
Sl

Case No AIR-77 M/s. Glovis
lndia Pvt. Ltd.,
Sriperumbudur RA F No 04/24/040/00124/AM16 0410161029Meeting No.16/18



べ I Dated:14.11.2017 Request for fixation of norms

S.No.388
Case No A/R-163 M/s Birla

Furukawa
Fibre Optics
Pvt. Ltd., Goa

F No 01/80/050/00350/AM16/D
ESI

Lic. No. and date

Meeting No 16/18 RLA No 17/24/040/00019/AM16 1710006132
dt 22 06 2015Dated: 14112017 Request for reconsideration of

ratification of norms for export of
"Telecommunication Grade
Sinqle Mode Optical Fibre.

to request the firm to appear forDecision: Decision 'l'he committee considerea tne Cise ana ae"iaea
Personal hearing before committee. Case is deferred to 06.2.2018..

S No 389
Case No A/R-164 M/s Birla

Furukawa
Fibre Optics
Pvt. Ltd., Goa

F No 01/80/050/00347/AM16/D
ESI

Lic. No. and date

Meeting No 16/18 RLA No 17/24/040/00033/AM16 1710006162
dt l1 08 2015Dated: 14112017 Request for reconsideration of

ratification of norms for export of
"Telecommunication Grade
Single Mode Optical Fibre.

|

considered the cas

Case is deferred to

;c and decided  to request the flrm to

,06.2.2018.
appear for Pcrsonal

S No 390
Case No A′R-165 M/s Birla

Furukawa
Fibre Optics
Pvt. Ltd., Goa

F No 01/80/050ノ 00361/AM16/D
ESi

Lic_ No. and date

Meeting No 16/18 RLA No 17/24/040/00043/AM16 1710006165
dt 27 08 2015Datedi 14 11 2017 Request for reconsideration of

ratification of norms for export of
"Telecommunication Grade
Sinqle Mode Optical Fibre.

Decision The cOmm
hearillg bcfore cOllllll

ttec considered the case and decidcd
ttee. Case is deferred to 06.2.2018.

to request the firm to appear for Personal

S No 391
Case No A/R-166 M/s Shaktiman

Rub Rolls P
Ltd,Kalhal

F No 01/80/050/00003/AM17ノ D
ES:

Lic. No. and date

RLA No 33/24/040/00007/AM16 3310030255
dt 07 10 2015Datedi 14 11 2017 Request for re-consideration on

ratification of norms.
DecisionThecommitteenotedthatcompletesetofapplicationsenry
their examination and comments. Case is deferred to 06.2.201g..

,TN dt.2109201
5

Decision:Thecornmitteeconsideredtlre"aseund
Dllll' for examination and cornments.. case is deferred to 06.2.2019.



S No 392
Case NoA/R ―
04 Development

Engineers Ltd.,
Haryana

M/s Dee F.No 01/80/050/000066/AM17ノ DESI Lic. No. and
date

Meetinq No 16/18 RLA No 05/23/040/00459/AM16 0510397502
dt 04 02 2016Dated:

14112017
Request for ratification of norms.

Decision The committee noted that request of the firm has been sent to the DHI on for their
comments. Case is deferred to 06.2.2018..

S No 393

Case No A/R-06 M/s

Godrel &
Boyce
Mfg  cO
Ltd,

Mumbal

F No 01/80/050/00435/AM16/DESI Lic. No. and
date

Meeting No.16/18 RLA No 03/94/040/00441ノAM16 0310798673
dt 04 09 2015Dated: 14112017 Request for correction in ratification of

norms.

Decision: The committee noted that request of the firm has been sent to the DHI on 05.04.2017 for
their comments, as earlier comments was given by DHl. However DHI vide their U.O.NO 3/25/1,6=fSW
(B)stated to consult with DIPP in respect of export item 2 & 4, accordingly matter referred to Dtpp on
27 .4.2017 for their comments. Case is deferred to 06.2.201 8..

S No 394
Case No A/R-07 M/s  Sharma

Pharmaceutica
l  Pvt  Ltd,
Guiarat

F No 01/80/050/00308ノAM14/DESI No. andじ

ａｔｅ

Ｌ

ｄ

Meeting No 16/18 RLA No 34/24/040/00131/AM14 3410037864
Date
l1092013

Dated:14112017 Request for ratification of norms.

Decision: The committee noted that
response to this office letter dated
deferred to 06.2.201 8..

reply furnished by the firm vide theirletter dated 25.11.2017 in

10.8.2017 sent to DIPP on 29.12.2017 for comments. Case is

S No.395
Case No A/R-08 M/s Larsen &

Toubro
Limited,
Mumbai

F No 01/80/050/00241/AM16ノ DE
SI

Lic. No. and date

Meeting No 16/18 RLA No 03/95/040/00156ノAM16 0310797014
Date 02 07 2015Dated: 14112017 Request amendment of

ratification of norms
Decision The committee noted that firm's request has been sent to the DRDO on 05.04.201-7 for their
comments. Committee decided to request the firm to appear for personal hearing before norms
committee meeting. Case is deferred to 06.2.2018..

S No 396
Case No.A/R
28

M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F.No 01/80/050/00549/AM15′ D
ESI

Lic. No. and
date

Meetinq No 16/18 RLA No 53/24/040/00014/AM15 5310018469
dt 06 01 2015Datedi

14112017
Request for ratification of norms.



Decision: The Cornrnittee deliberated on the matler and taking
frrrnishcd by DIPP ( TSW section) vide tlreir letter no 071912016-TSW
ratify the norms as under :-

clue lrom the written comlnetrts
datcd 08.12.2017it is decided to

Exporl item Narne Quantity in Import item name Quantity allowed

Quadruple Blood
Bag SAGM with
WIIRP Filter.
Sarnpling Arm, NIP,
IIoldcr&D

I.PVC Compound

l.l0 kg. / kg. content
contained in export
product

2. Stainless Steel
Capillary (Cannule
with Protectivc Cap) (
Nccdle Asscmbl

1.03 Number I
number content
contained in export

3. Uvident Paper-
Plastic in Roll or
Sheet (Self Adhesive)

1.04 sq. mtr. /sq. mtr
number 

"ontentcontained in export

4. Aluminiurn Foil
Cover (Larninated
Alurninium Pouch)

1.02 Number I
nurnber content
contained in export

5. [-ucr Adapter with
Isoprene Sheath (VN
LA IN PC. Quick
Lock, Latex Irree
vA) xx-MN 2000
I,V

1.03 Number I
nurnber content
contained in export
product

6. Oxygen Absorber

L03 Number I
number content
contained in export

1.03 Number I
nurnber content
contained in export

8. 'l'hermal Transfer
Ribbon 1 l0 mm
width x 300 mtr Lon

1.03 meter / meter
content contained in

9. Big Break off
Valve Assembly (Big
llOV Assembly)

l-03 Number /
number content
contained in export

10. Y Connector

1.03 Number I
number content
contained in export

I L l-cucocytc
ILcduction Iriltcr

1.03 Number I
nurnber content
contained in expoft

12.  Stampi1lg  Foil 1.03 Nurnber

32000.000

7.Y Tube

40



|

'l'ape 27 rnm width x
500 rntr [,ong

number content
contained in export
product

13.'l'ube Connector

1.03 Number I
number content
contained in export
product

14.・ I｀ubc IIoldcr

1.03 Number t

nurnbcr content
containcd in export
product

15. A Connector

1.03 Number I
number content
contained in expon
product

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Comrnittee .

S No 397
Case No A/R ―
29

M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F No 01/80/050/00548/AM15/D
ESI

Lic. No. and
date

Meetinq No 16/18 RLA No 53/24/040/00013/AM15 5310018470
dt14 01 2015Datedi

14112017
Request for ratification of norms.

Decision: The Cornmittee deliberated on the matter and taking
furnislred by DIPP ( TSW section) vide their letter no 071912016-'ISW
rati$r the norms as under :-

clue frorn the written comrlcnts
dated 08.12.2017 it is decided to

Exporl item Namc Quantity in
(Nurnber )

Import itern name Quantity allowcd

Quadruple Blood
Ilag SAGM with
WBRP F'ilter,
Sarnpling Arm, NIP,
Ilolder&DBae

160000.000

l. PVC Compourrd

I.10 kg. / kg. content
contained in export
product

2. Stainless Steel
Capillary (Cannule
with Protective Cap) (

Needle Assemblv)

1.03 Number I
number content
contained in export
product

3. Evidcnt Papcr-
Plaslic in Roll or
Sheet (Self Adhesive)

1.03 sq. rntr. / sq. mtr.
content containcd in
exooft oroduct

4. Aluminium Iroil
Cover (Laminated
Aluminiurn Pouch)

1.02 Number I
number content
contained in export
product

5. Lucr Adapter with
Isoprene Sheath (VN
LA IN PC, Quick
Lock, Latex Irree
VA) XX-MN 2OOO

1.03 Number I
number content
contained in export
product z

務



IンV

|

|

6. Oxygcn Absorber

1.03 Number I
number content
contained in export
product

7.Y Tubc

1.03 Number I
number content
contained in export
product

8.'l'herrnal'lransfer
Ribbon I I0 mm
width x 300 mtr Long

1.03 meter / rneter
content contained in
export product

9. Big Break off
Valve Assernbly (Big
BOV Assernbly)

1.03 Number I
number content
contained in expoft
product

10. Y Connector

1.03 Number I
number content
contained in export
product

I l. Leucocyte
Reduction Filter

1.03 Number I
number content
contained in export
product

12. Starnping l"oil
Tape 27 mm width x
500 mtr l-ong

I.03 Number I
rrumber content
contained in export
product

I 3. Tube Connector

1.03 Number I
number content
contained in export
product

14.´ I｀ ubc 1loldcr

1.03 Number I
number content
contained in export
product

I 5. A Connector

1.03 Number I
number content
contained in export
product

RA concerned may take necessary action under para 4.7 of HBP as per above decision of Norms
Committee.

S No 398
Case No.fuR
30

M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F No 01/80/050/00034/AM16/D
ESi

Lic. No. and
date

RLA No 53/24/040/00021/AM15
Datedi
14112017

Request for ratification of norms.

Decision.
lLrrrrishcd

The Comrnittee deliberated on the rnatter and taking

5310018490
dt 10 04 2015

cluc lrom thc writtcn comrrcnts
datcd 08.12.2017 it is decidcd toDIPP(TSW SCCtion)VidC thcir lcttcr no 07/9/2016-TSW
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ratiry thc norms as under

tt-portit.* Na,""

l.

Bag
Single Blood

Quantity in Import item narnc Quantity allowed

1.  PVC
Compound

I.10 kg. / kg. content
contained in export

2. Single Blood
Ilag with Sarnpling
Arm NIP, Holder &
D Bag

2. Stainless
Steel Capillary
(Cannule with
Protective Cap) (
Needle Assernbl

L03 Number I
number content
contained in export
product

3.   Doublc
Blood Bag 32280.000

3. Evident
Paper- Plastic in
Roll or Sheet (Self

1.04 sq. mtr. / sq. mtr
content contained in
export product

4. Double
Blood Bag with
Sampling Arm

4. Aluminium
Iroil Cover
(Laminated
Alr"rminiurn Pouch

1.02 Number I
number content
contained in export

5. Double
Blood Bag with
Sarnpling Arm, NIP,
Ilolder & D Bag

104199.000
5. Plasma Cap
(Rubber Cap)

1.03 Number I
number content
contained in export
product

6.     1｀ riple Blood

Bag 135504.000

6.    Iンucr Adaptcr

with      lsoprene

Shcath(VN LA IN
PC, QuiCk lフock,
Iンatex Free VA)XX―

MN 2000 LV

1.03 Number I
number contenl
contained in export
product

1. 'friple Ulood
Ilag with Sarnpling
Arm, NIP, Holder &
D Bag

l. Oxygen
Absorber

number content
contained in exporl
product

8. 'l'riplc Blood
tlag SAGM with
Sarnpling Arrn, NIP
& I-loldcr

30016.000 8.  Y Tubc

1.03 Number I
number content
contained in export
product

9.     Triple Blood

Bag SAGM with
Sampling Arnl,NIP,

卜loldcr&D Bag

9. Thermal
Transfer Ribbon I l0
rnm width x 300 mtr
Long

1.03 meter / meter
content contained in
export product

10. 'l'riplc TAB
Blood Bag SAGM
with Sarnpling Arm,
NIP, Ilolder & D
Bag

61848.000

10. Big Brcak off
Valve   Assclη bly

(Big      BOV
Assembly)

1.03 Number I
number content
contained in export
product

I L Quadruple I l. Y Connector
1.03 Number I
numbcr content



Sampling Ann contained in export
product

12. QuadrLrple
Blood llag SAGM
with Sampling Arm
& Ilolder

5520.000
12. SOft  Sllc‖
Filtcr(CRC Filtcr)

,1ro,io., 
*'*ofln,.nl

contained in export
product

13. Quadruple
Blood Bag SAGM
with Sampling Arm,
NIP, Flolder & D
Bag

35028.000

13. Stamping
Foil Tape 27 mm
width x 500 mtr
Long

1.03 Number I
number content
contained in export
product

14. Quadruple
Blood Bag SAGM
Buffy with Sampling
Arm, NIP, Holder &
D Bag

5472.000
14.    1｀ ube

Conncctor

1.03 Number I
number content
contained in export
product

15. Top &
Bottom Quadruple
Blood Bag SAGM
with CRC Filter,
Sampling Arm, NIP,
I-lolder & D Bag

20016.000 15.  Tubc Holder

1.03 Numbcr I
number content
contained in export
product

16. Quadruple
TAII Blood Bag
SAGM with
Sampling Arm, NIP,
Holder & D Bag

3528.000 16.PET― CPP Covcr

1.02 Nurnber I
number content
contained in expoft
product

LA concerned may take necessary action under para 4.1 of HBP as per above decision of
lommittee.

Norms

SI No 399

Case No A/R-31 M/s Alstom
Transport lndia
Limited, Bangalore.

F.No 01/80/050/00368/M15/DE
SI

Lic. No. and
date

Meeting No 16/18 RLA No 07/24/040ノ 00092/AM15 0710105249
dt.20062014Datedi 14 11.2017 Request for ratification of norms

Decision The committee noted that firm's request dated 11.04 .2O1i1 has been sent to DHI on
19.05.2017 and D/L issued to the firm on 30.10.2017 and their reply awaited. Case is deferred to
06.2.2018..

SINo 400

Case No.A/R-32 M/s Peters Surgical
lndia Pvt. Ltd.
(Formerly Stericat

F.No 01/80/050/00597/M15/DE
Si

Lic. No. and
date

Meeting No.16ノ 18 RLA No.05/24/040/00414/AM15 0510392401

/ 44
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14112017

The committee considered the case and decided to send the application to DIPP (

for their comments..Case is deferred to 06.2.2018..

Case No A/R-38 Lic. No.
date

臨

Decision: The committee noted that firm's request dated 05.O4.2O17
19.05.2017 for their comments . Committee decided to request the firm

has

to

been sent to DHI on

appear for personal

Ltd,New Delhi
Request for re-fixation of norms. dt 12 12 2014

SI No 401

Case No A/R-34 M/s CICB -
Chemicon
Private
Limited,
Banqalore

F No.01/80/050/00016/M14/DESI Lic No and
date

Meetinq No 16/18 RLA No 07/24/040/00452/AM13 0710093506
dt

01022013
Datedi 14 11 2017 Request for ratification of norms.

Decision: The committee considered the case and noted that D/L sent to the firm vide e mail
dated 19.12.2017 to furnish information. Reply of the firm awaited.

Case is deferred to 06.2.2018..

SI No 402
Case No A/R-35 Mis Driplex

Water
Engineering
Ltd., New
Delhi

F No 01/80/050ノ 00018/M13ノ DE
SI

Lic. No. and
date

…

1堕 RLA No 05/23/040/00450/AM12 0510317886
dt 15 02 2012Dated: 14112017 Request for revision of norms.

Decisioni The comrnittee considered the case  and decided to ask the firrn to furnish
information as per DHi D/L no 3/224/2015-TSW(B)dated 12 10 2017
Case is deferred to 06.2.2018.

SI No 403

Case No.A/R-36 M/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

F.No.01/80ノ 050/00398/M17ノD
ESI

Lic. No. and
date

Meeting No.16/18 RLA
No 04/24/040/00126/AM17

0410162418
dt

25102016Datedi 14 11 2017 Request for re-fixation of
norms.

been sent to DHI on

appear for personal
Decision the committee noted that firm's request dated 05.04.2017 has

19.05.2017 for their comments . Committee decided to request the firm to
hearing before norms committee meeting. Case is deferred to 06.2.2018..

SI No 404

M/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

F No 01/80/050/00201/M17/DE
SI

Meeting No 16/18 RLA No 04/24/040/00005/AM17 0410161896
dt

10052016
Dated: 14112017 Request for re-fixation of norms.

hearing before norms committee meeting . Case is deferred to 06.2.2018.
ら  ^
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Departllllent of lndustrial Policy“ L Promotion
―                   (TSW)

NC ⅣIEETING DATED 14/11/2017-CASE NO.78/8/80(Ⅳ 1/S ZENITH PRECIS10N(P)
LTD。 (ADVANCE AUTⅡ ORIZAT10N NO.0710108234 DATED 19。 05.2015)

Advancc Authorization rnay be ratiflcd as under:

1.Quantities of cxport items may also be speciflcd in Nos.in addition to their wclghts as

given under:―

Ｓ‐
．
Ｎ。

Quantity in Nos. Sl.

No
Quantity in Nos. Ｓ‐

．
Ｎ。

Quantity in Nos.

1 372 35 457 69 1581
つ
４ 372 36 1587 70 849

3 315 37 3295 71 3322

4 77 38 727 つ
乙
り
′ 332

5 75 39 427 73 1244

6 251 40 480 74 185

7 5 41 716 75 652

8 5 42 76 324

9 5 43 453 77 417

10 5 44 785 78 178

7 45 984 79 1207
つ
４ 7 46 1057 80 262

13 9 47 344 81
う
Ｄ
つ
乙

14 9 48 2628 82 900

15 35 49 474 83 184

16 34 50 474 84 4100

17 60 51 378 85 317

18 1489 52 323 86 1479

19 1447 53 323 87 753

20 う
乙
７
′ 54 281 88 64

う
４ 82 55 42 89 50

22 1222 56 611 90 488

23 495 57 152 91 888

24 265 58 96 92 223

25 89 59 105 93 522

26 90 60 88 94 420

27 19 61 85 95 2378

28 つ
４
つ
Ｄ

つ
乙
κ
Ｕ 93 96 2373

29 98 63 184 97 356

30 152 64 179 98 224

31 254 65 183 99 171

32 243 66 173 100 94

33 73 67 48

34 138 68 338

物;

ス

`



2. Quantities of import items may be allowed as under after taking l50% recovery from

Aluminium scrap & 5 o/o recovery from Steel Scrap :

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Sl.

No
Quantity in Kgs after
15% 15% recovery

Sl.

No.
Quantity in Kgs after l5o/o I
50% recovery

1 741 35 130.08 69 17.66

2 741 36 121.33 70 12.16

3 1732.39 37 200.63 71 191.43

4 104.86 38 198.57 72 32.78

5 101.58 39 76 73 129.41

6 280.40 40 68 74 180.58

7 8.38 41 85 75 31

8 8.38 42 106.15 76 12.26

9 8.61 43 314.45 77 95.05

10 8.61 44 239.88 78 29.16

13.23 45 300。 13 79 124.97
つ
４ 13.23 46 31 80 915.54

13 17.63 47 96.15 81 114.77

14 17.63 48 55.55 つ
４
０
０ 45。95

15 47.52 49 34.14 83 34.01

16 45.87 50 34.14 84 439.47

17 11.18 51 71 85 498.61

18 103.43
つ
４
く
υ 179.83 86 82.14

19 97.20 53 179.83 87 1152.27

20 38.08 54 143.03 88 44

21 12.78 55 う
乙
つ
乙 89 37.17

つ
４
つ
乙 59 56 35,71 90 411.53

23 81.61 57 5.79 91 522.24

24 42 58 98 92 148.77

25 60.81 59 16 93 13.43

26 61.24 60 15,33 94 11.68

27 11.03 61 18.97 95 1724.10

28 つ
乙 62 20.74 96 1720.48

29 15.26 63 28 97 77.66

30 23.67 64 30.94 98 74.49

31 38.80 65 40.64 99 56.73

32 37.76 66 38.53 100 8.58

33 65.29 67 47.73

34 150.73 68 55.51

Norms Committee may take a view

Norms Committee I
DIPP No.12/78/2017-TSW/4 dttcd 14.11.2017.

名 訪
Development Offlcer

じ′ト

切9-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l4llll20l7 - Case No. 3/7/80 (M/s Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310803853 dated 07.04.2016)

Advance Authorisation may be ratified as under:

L Quantities of import items at Sl. No. 1 to 14 may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at Sl. No. 15 may be allowed as applied for i.e. 3819 Kgs. being
less than 0.85 % of FOB value of exports.

3. Quantity of import item at Sl. No. 16 may be allowed as 602670 Kgs. as 1.363 Kg./Kg.
content in the export products after taking 20Yo recovery from scrap.

Norms committee may take a view
,+>-

, - i(i-,, L_,L
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. 1217812017-TSW/25 dated l4l1ll20l7

И′
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Departlllent of Heavy lndustry

Sub:Ratification Of AA 3410042477 Bombardier

Ref:01/80/50/242/AM18 DES― 1/535

1nputs

Item 493,495,501,506 - deleted being not covered under policy.
This has the approval of JS .

DY DGFT′ DES― |

TSVVB 3/80/2017  dated 29/11/2017

S.No ltem Quantity recommended
113′  180′ 565′ 1374 to
1402′ 1419′ 1422

As per Standard Norms Miscl C-1647

Remaining items Net to net under GN4, with accountability. The unit of
Item 130,138 be changed to numbers from Kgs and of
Item 1025 to numbers from meters.

'l,g---*l'-
(K.K.Tiwari)

lndustrialAdviser

´
′



44-dttto ^S 6
A ′4/k ′ イ́く 2 t{)/

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l4llll20l7 - Case No. 2517/80 (M/s Frizair Pvt. Ltd.) (Advance
Authorization No. 091 0064686 dated 15.02.2017)

Advance Authorisation may be ratified as under:

1. Quantity of export item may be specified as 34560 Nos. (50112 Kgs.)
2. Word "Relevant" may be prefixed with the description of import items at Sl.

Nos. I & 2.

3. Taking clue from SION C-1175, quantity of import item at Sl. No. I may be

allowed as 1.01 Kgs./Kg. content in the export products.
4. Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg.

content in the export products as per SION C-1175.
4. Quantity of import item at Sl. No. 3 may be allowed upto 0.5% of FOB value

of export as per SION C-l175.
5. Import item at Sl. No. 4 may be allowed on net to net basis with

accountabilitv clause.

Norms Committee may take a view.

Norms Committee I
DIPP No. l2ll8l20l7-Tsw/56 dated 1411112017

L--
1,.

l-tttLttt
(S.K.Jain)

Development Officer



on-4'L c4<- /'+ il@
P t//

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l4llll20l7 - Case No. 20/7/80 (M/s Undercarriage and Tractor Parts

Pvt. Limited) (Advance Authorization No. 0310812495 dated 13.04.2017)

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I to 14 may be allowed on net to net basis with

accountability clause.
2. Quantity of import item at Sl. No. 15 may be allowed as applied for i.e. 3007 Kgs. being

less than 0.82% of FOB value of exports.

3. Word 'Relevant" may be prefixed with the description of import item at Sl. No. 16 and

its may be allowed as 466872 Kgs. as 1.363 Kg./Kg. content in the export products after

taking 20oh recovery from scrap.

Norms committee may take a view
V-ts.-
r\lttlrtl

(S.K.Jain)
Development Officer

Norms Committee I
DIPPNo. 1217812017-TSW162 dated l4llll20l7
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Ministry of Heavy Industries & public Enterprises )tt ,l'
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Thermax Limited for ratification of norms
of AA no-3110066848 dt 23-OB-t7

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Thermax Limited. Based on the information submitted, this Office
recommends the following.
Export
Bagasse fired Travelling grate Boiler, 2XL20 TPH - 2 numbers. The
total export weight of two boilers is 542.1 MT & the same may be
incorporated in the AA. The pressure of export product to be
amended to 170 bar and incorporated to the AA. ,/
Since the export & import is same as that of AA no- 3110066782 dt
L2'06-17, this office recommends import o@e
above AA.

Development Officer
07-11-17

DG「F′ Economic Officer′ NC― I
Deptt.of HI′ UO No 3(28)/17-丁 SⅥ《B) dated

年グ
ズ″`

術

B.C.Nayak
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Ministry of Heavy Industries & Public Enterprises ,s-.
Department of Heavy Industry

TSW(B) Section

計鷲鷺_311蹴職:LΥ侃‖W沿
日mtted br ttuncatiOn J norms

DES― I′ D may kindly to the above mentioned AA of
M/S tthermax Lim . Based the information subrYnitted′ this Office
recommends the ow:ng.
Export
Bagasse fired Travell Bo‖ er′ 2X120丁PH - 2 numbers, 丁he
total export weight of boilers is 542.1 MT & the same may be
incorporated in the
amended to 170 bar.

The description of export product to be

Since the export & i port sarne
12… 06-17′ this
above AA.

ds
as that of AA no-3110066782 dt
irnport on repeat basis with the

DGFT′ Economic officer′ NC― I
Deptt.of HI′ UO No 3(28)/17-丁 SW(B)

Nayak
DeveTo

″ 'ヽ

ent r

07- -17

dated

/♪
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型」1亘型墜型」2■C J20)2017

t)*i.'i..,,,jll*C-"-nlica1ior-rlrasbcctrScnttoI)IIlon26.7.2017l.or
;xarrrination and commcnts. Casc is l)cl-crrcd lo 12.01).2017.

〔〕asc Nunlbcr:24/9/80-

へ1」 (〕2/2017
l》 :lrt、 N21:1l c:THERMAXlッ Tl).,

(lurrcnt (lasc Status : (.asc

ADDrol'ed

IIQ IrilC N():

|)1/80/()50/00202/ノ N`418/

1)atc:21072017

lti′A「 ilc No:31/83/040/0()037/AM18/
1)atc:()7062017

′iccncc No i 3110066782

)atci 12 06 2017

Ⅵcctil18 N():12/80-

へl′ (,2/2017
Vlccting l)a1c: I 2.01).20 ll itatus : Casc Approvcd )atc:12092017

tL,c'-,ur,-,-,'basccluportthcw.rittcnct:ltItncntsol.I)IlI
tJ.o.No. 3lg7l17-'l'sw (l)) clarccl 10.8.2017 (copy o1'thc lc11cr atrachcd a11hc cnd o1'minutcs )

I{A conccrn may takc furthcr ncccssary aclion accordinglf

http://10.21.70.149/homcpagc/htm14ars/d8■ 01)I〕 (〕 1)rint.asp.7id 2018-Ol―
‖ 11:()2:40.8_ H― ()1-18



′
Ministry of Heavy lndustries&Public Enterprises~  摯

Departrnent of Heavy lndustry
TSW(B)SectiOn

SutteCt:Application of M/S tthermax Limited for ratincatiOn of norms of AA no-
3110066782 dt t2-06-L7

DES-I, DGFT may kindly refer to the above mentioned AA of M/S
Thermax Limited. Based on the information submitted, this Office recommends
the following.
Export
Boiler Pressure parts - 4 numbers. The total export weight is 2719.93 MT & the
same may be incorporated in the AA.
Import

Itern no Item Recommendation
l to 29 Relevant Steel

pipes/tubes
t.02 Kg/Kg content in export
product as applied for taking clue
from of C- t647

30 to 36′ Relevant steel
olates

L.O2 KglKg content in export
product as applied for .

37 CS   Cyl   She‖
course

Net to net

38 to 40′ Steel bars 1.02 Kg/Kg content in , export
product as applied for . .-

‐41t054 Castings &
forgings, CS Plate
and elbows.

The firm has claimed these to be
components. The same may be
allowed under GN-4 with
accountability.

55 to 62 Welding
consumables

2o/o of the weight of relevant steel to
be welded for use in Export product
takinq clue from C-1647.

The above issues with the approval of IA(KKT).

B,C.Nayak
Development Officer

10-08-17

DG「 F′ Economic Ofncer′ NC― I
Deptt.of HI′ UO No3(87)/17…丁SW(B) dated

勁
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DES-I, DGFT may kindly refer to the above mentioned AA of

M/s Magneti MArelli systems . The firm has applied for import

oi f OO,OO0/ numbers of Rear Toe Link for which it proposed to

import'1,0i,000 numbers of Rear Toe Link Bush. The Import

DG「F(FTDOr DES― I)
Deptt.of HI′ UO No3(79)/16-丁 SⅥ(B)

Development Officer
03… 10‐ 17

dated

"

2〃よ

Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of M/s Magneti MArelli Systems ratification

of norms of 0510403850 dt 30-08-17

忙em is a compOnent.丁nL≦コ婢⊆巡翠璽哩準學L単呼 |♀唾≒≡ギ
100′

any

wastage a with accounta

The above issues with the approval of IA(KKT)'

.C.Nayak
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l4tlll2017 - Case No. 4/16/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410163506 dated 12.09.2017)

Advance Authorisation may be ratified as under:

1. 'UOM" of import item at Sl. No. 12 may be corrected as " Number".

2. Quantities of import items at S1. No. 1,2, 5 to 14, ll to 25 & 27 to 35 may

be allowed on net to net basis with accountability clause.

3. Quantities of import items at Sl. No.3, 4, 15,16 &.26 may be allowed on

net to net basis as claimed by the firm.

Norms committee may take a view

イエ爾り
Development Offlcer

Norms Collllmittee I

DIPP No.12/78/2017-TSW/92   dated 14/11/2017

ダる
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Department of HeavY lndustrY

UdYog Bhavan

C",l( u/ 4,,a/t ^ 93

Tt。::λ甘λ:):llチ:llil']::‖電:量:23/11/2017

The applicant mav be requested tO prOVide fO‖
OWingi

The dimensiOn lD′  OD & length in meters Of the eXport

術||::i:ll:|:慧:翼 ::il:潜、:::糧:iキ !:」::温 indthe

(Iせ瀾
lndustria!AdViSer

辮 ―TSЩ助
“

4‐加

⌒ ′チたノ
イ

5キ

ヽ



ohA'k c"4<- 4 il"^/a^ 1r
,A\
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l4llll20l7 - Case No. 3/16/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410163535 dated 19.09.2017)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. | & 27 may be allowed as applied for
being less than 0.10 % of FOB Value of exports.

2. Quantities of import items at Sl. No. 2 to 8,10 to 15, 18 to 26 & 28 to 44

may be allowed on net to net basis with accountability clause.
3. Quantities of import items at Sl. No.9, 16 &. 17 may be allowed on net to

net basis as claimed by the firm.

Norms committee may take a view ./ --: tYt,llL,
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1217812017-TSW/95 dated 14l1112017

“
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated l4nlt20l7 - Case No. 15/16/80 (lWs Daniel Measurement Solutions P

Limitedj (Advance Authorization No. 3410043491 dated 20.09.2017)

Advance Authorization may be ratified as under:

l. For export item at Sl. No. 1, import items at Sl. No. I to 7 may be allowed on

net to net basis with accountability clause.

2. For export item at Sl. No. 2, import items at Sl' No' 8 to 14

net to net basis with accountability clause.

3. For export item at Sl. No. 3, import items at Sl' No' 15 to 2l
net to net basis with accountability clause.

4. Import items at Sl. No. 22 to 24 may be allowed as per policy for spares'

5. Foi export item at Sl. No. 5, import items at S1. No. 25 to 33 may be allowed on

net to net basis with accountability clause.

For export item at Sl. No. 6 import items at Sl. No. 34 to 4l may be allowed on

net to net basis with accountability clause.

For export item at Sl. No. 7, import items at Sl. No. 42to 49 may be allowed on

net to net basis with accountability clause.

Import items at Sl. No. 50 to 66 may be allowed as per policy for spares.

Norms committee maY take a view

may be allowed on

may be allowed on

6.

7.

8.

e--
-F

l srl rr t7-4 L

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1217812017-TSW/96 datcd 14/11/2017

,'7



^

o、2ィ、2 c凌  卜ヽ。 ― q¬_
′                              ♪ 1′PP

No.7′ 9′2016‐TSW
Ministry of Commerce&industry

DEPARTMENT OF:NDuSTR:AL POL:CY&PROMOTiON
(TSW‐ SECT:ON)

SubieCt:Advanced Authorization No.5310019514 dated 5.10.17.Mノ s.Terumo Penpo: Private Ltd.‐
Kera:a

DGFT U.0,No 01′ 80/50/274/AM-18/DES… 1/645 dated 6 11 2017

丁he case has been examined and based on information/document furnished by the flrm and
taking cue from SK)N H-67, norms for the manufacture of 'Blood Bags', the fo‖ owing norms are
recommended i

Item of Export Quantity
(Numbers)

Item of lmport Quantity

l.Single Blood Bag 938000 1.PVC Compound 1.10 Kg. / kg content contained in
export product

2 Single Blood Bag
wlh NIP

630000 2.StainlessSteel
Capillary (cannule
with protective cap)
(Needle Assemblv)

1.03 Number / number content
contained in export product

3. Single Blood Bag
with sampling Arm &
NIP

36000 3.Evident Paper-
Plastic in rolls or
sheets (self
adhesive)

1.04 Sq. mtr./ sq. mtr content
contained in export product

4. Single Blood Bag
with sampling Arm NIP
& Holder

556800 4.AluminiumFoil
Cover (Laminated
Aluminum Pouch)

1.02 Number / number content
contained in export product

5.Single Blood Bag
wlh sampling Arm&
NIP&D Bag

408400 S.Plasma Cap
(Rubber Cap)

1.03 Number / number content
contained in export product

6 Slngle Blood Bag
SAGM

21000 6.Luer Adaptor
Holder Assemblv

1.03 Number / number content
contained in export product

7. Single Transfer Bag 510000 T.Oxygen Absorber 1.03 Number / number content
contained in export product

8 Double Blood Bag 28020 8 Y tube 1.03 Number / number content
contained in export product

9 Double Blood Bag
wnh sampling Arm&
NIP

184800 9.ThermalTransfer
Ribbon 110 mm
wide x 300 meters
lonq

1.03 meter / meter content contained
in export product

10 Double Blood Bag
wlh sampling Arm,
NIP,Holder&D Bag

53802.00 10 BIG  Break  off
valve(blg BOV)

1.03 Number / number content
contained in export product

1l T「iple Blood Bag 1534400 11. Y Connector 1.03 Number / number content
contained in export product

12.丁riple Blood Bag

wtth samplinq Arm

187200 12 Soft She‖  Filter

(CRC Filter)

1.03 Number / number content
contained in export product

13. Triple Blood Bag
with sampling Arm &
NIP & D Baq.

8568000 l3.Stamping Foil
fape27 mm width x
500 mtrs.

1.03 Number / number content
contained in export product

14 Triple Blood Bag

SAGM
922400 14.Tube Connector 1.03 Number / number content

contained in export product



15 Triple Blood Bag

SAGM with sampling
Arm

136000 15 Tube Holder '1.03 Number / number content
contained in export product

16 Triple Blood Bag

SAGM with sampling
Arm&NIP&Holder D
Baq

56184.00 16. BIG Break off
valve Sleeve (Big
BOV Sleeve)

1.03 Number / number content
contained in export product

17 Top&Bottom
Triple Blood Bag

SAGM wtth sampling
Arm&NIP&Holder&
D bag

3077200 17 TAB     ttube
Connector

1.03 Number / number content
contained in export product

18. Quadruple Blood
Bag SAGM with
sampling Arm NIP ,

Holder
& D baq.

321600 18  PET ― CCP
Cover

1.02 Number / number content
contained in export product

19. Quadruple Blood
Bag SAGM with
sampling Arm
&Holder

276000

20 Quadruple Blood
Bag SAGM wtth
sampling Arm NIP
Holder&D BAG

2212800

21 Quadruple Blood
Bag SAGM Buffy wlh
sampling Arm NIP
Holder&D BAG

556800

22.Top & Bottom
Quadruple Blood Bag
SAGM with CRC Filter
sampling Arm NIP
Holder & D BAG.

2453400

23 TOp&Bottom
Quadruple Blood Bag
SAGM wlh sampling
Arm,NIPl Holder&D
BAG

4966500

24. Quadruple
Transfer Baq

1860.00

(Nand Lal)
Consu:tant
08.12.2017

ヽ

DGFT(DES‐ i)

ι/
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Government ofindia

Department of Heavy lndustry

TSW(B)SectiOn
*****

AA No:510317886 Driplex Water Engineering

lD No 01/80/50/18/AM‐ 13/DES idt 28 9 2017

The applicant may be asked to inform the
Exchange Resin in kg and litres in Export Product and
claim over the net content.

na,Au.-4 cz'4/' ″
/A/。

net content of lon
reason for wastage

ln d ustria I Advisor

Dv DGFT DESI

FNo 3/224/2015 TSW(助   |ィ |。 |∽レ
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(K. K. Tiwari)
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